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3.In this connection, it is submitted that,the Hon'ble National Green Tribunal
(sZ), chennai has passed the following orders on 22.tL,2023 duly posted the case
to L0.07.2024.

ACTION TAKEN REPORT FILED BY THE COLLECTOR, SRIKAKULAM IN EA.NO, oa ,orr(tr) ,* oo no. ,, ot ,oro ,ra, ,n rr, ,orra* oruo*=r"
GUIDE NGO VS STATE OF ANDHRA PRADESH.

1.It is submitted that, the Gareeb Guide (NGo), Rep. by its president, Ms. G.
Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad has flled
o.A.No.92 of 2020 before the Hon'ble NGT at chennai, praying to take necessary
action on the encroachments in "Kakarla pond" covered by sy.No.4g & 59 of
chinnadugam Village, Jalumuru Mandal, Srikakulam District of Andhra pradesh

State.

2.It is submitted that, the report submitted to the Hon'bre NGT, Chennai and
also the Principal secretary to Government, Revenue Dept, Government of Andhra
Pradesh.

1. The report of the District collector which was filed in August is not before
us, as the same is returned for certain compliances. The learned counsel
appearing for the State of Andhra pradesh is directed to upload it again.
However, in response to the said report, the applicant has made his

objections.

2. It is stated that in and around the Kakarla pond, there are permanent

structures that are more than 20 years old, the buildings accommodating the
Below Poverty Line people, etc. are there. Unless the inlets to the pond are
cleared, the fresh flow of water may not be possible.

3. Let the District collector file a detailed report as to how these permanent

structures which have been blocking the inlets can be removed, as the inlet
channels to any of the water body should not be allowed to be obliterated by
making permanent structures.

4. Let the District collector file a report in comparison with the FMB and
village Map and the present physical status of the inlets and furnish the way
out for clearing the inlets or the alternatives that can be made to ensure flow
of the water into the pond.

5. The applicant who filed his objections to the District collector's report has
not given any concrete suggestions as to how they can be removed. Instead,
he quoted only the earlier orders passed by the Hon'bre supreme court and
this Tribunal in various cases. The applicant being an NGo can also join in
this process to restore the inlets and outlets of this Kakarla pond and give
their suggestions and contributions.

6. Let the matter be listed on 10.01.2024.
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4.It is submitted that, the Superintending Engineer, Irrigation, Srikakuiam,
the Revenue Divisional officer, Srikakulam and the Tahsildar, Jalumuru have
beenrequested to examine orders Dt.22.11.2023 of the Hon'ble NGT (sz), chennai
in Executive Application No.3 of 2023 (sz) in o.A.No.92 of 2o20 (sz) and the Notice
Dt.19.12.2023 of the applicants Advocate, Bahar, sahara states, Mansoorabad,
Hyderabad, Telangana and to submit the detailed joint inspection report to this
office, so as enable this office to take further action in this matter.

5.It is submitted that, the Hon'ble National Green Tribunal (SZ), chennai has
passed the following orders on 02.05.2024, duly posted the case to 04.07.2024.

Mrs.Madhuri Donti Reddy, the rearned Government preader for the
state of Andhra Pradesh woutd seek further time to file the report of the
District collector, as the officer is engaged in the ongoing Lok sabha
Election duty and let the matter be filed on o4.o7.2C.24 for filing the report
of the District Coltector,

6.It is submitted that, the superintending Engineer, Irrigation, srikakuram,
the Revenue Divisional officer, Srikakulam and the Tahsildar, Jalumuru have
submitted the Joint Inspection Report and it is revealed that, as per the orders of
the District collector, srikakulam, they have conducted Joint inspection of the
Karkarlavani Pond in chinnadhugam Village of Jalumuru Mandal, srikakulam District
of Andhra Pradesh.

Designation

7.It is submitted that, the Superintending Engineer, Irrigation, srikakuram,
the Revenue Divisionar officer, srikakuram and the Tahsirdar, Jarumuru have
inspected jointly to the afleged tank in sy.No.59 and Sy.No.48-1 and Sy.No.48-3 of
chinnadugam Vilrage, Jarumuru Mandar on dated.19.06.2 o24 and the subject tank
was locally called as "Kakarla Vani tank" and the nature of the subject alleged tank
was verified with Settlement

Village, Jalumuru Mandal.

Fair Adangal, FMB and VANo.3, of Chinnadugam

8.It is also submitted that, during the joint inspection it is reveared that the
extent of the Ac.12.75 cents was covered with permanent structures rocated on the
subject land i'e. MPP schoor Buirding, Housing corony, panchayat office, Tempre
Stage regarding House site pattas issued in the year 198g onwards House site
pattas are available with 32 beneficiaries and remaining 57 families have been
residing there and said to be misplaced their House site pattas and as per field level

Sl.No. Name of the Off icial

1 Sri Ch. Rangaiah
Revenue Divisional Officer,

Srika ku la m

2 Sri P. Sud ha ka r Rao
ing Eng ineer, I rrigationSuperintend

3 Sri Ch. Nagamma

Department, Srikakulam.

Tahsildar, Jalumuru.
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enquiry by the MRI and VRO, Chinnadugam, there are total of 89 individual/

families are residing in the Sy.No 59, for the extent of Ac 4'02 Cents and that

Ac.7.24 cents of agricultural land , was occupied by the 39 individuals of

Chinnadugam Village in Jalumuru Mandal, whereas, there is no house site registrar

was available in Tahsildar office, in accordance with " Potti Adangal" of

Chinnadugam Village 24 individuals covered as a house site pattas beneficiaries.

9.The details of the structures and encroachments on the subject tank as

shown below.

Yea r of
occu pation

Long

Back

Sl.No.
Name of the

constructio n/ occu patio n

1 Ac.o. 12 cts 25 Years

2 Panchayat Office, at present it

was converted as Rythu Bharosa

Kendram of Chinnadugam Village

Ac.0.05 cts 8 Years

3 Stage dais for Sri Laxmi Narasimha

Swamy Yatra.

Ac.0.01 cts 40 Years

4

Agricultural occupations covered with

encroachments by 39 indivlduals were

evicted

Ac. 7 .24 cts 15-30

Years

5 Covered by Houses Ac.4.02 cts 25 Years

6 Black top Road was formed from

Narasannapeta R&B Road

tochinnadugamvillage of Jalumuru

Manda I

Ac. 0.55 cts

7 Vacant land for Sri Laxmi Narasimha

Swamy Yatra purpose

40 Yea rs

B Field Channel Ac.O.30 cts 30 years

9 Ac.0.02 cts 18 years

Ac.12.75 cts

10.It is further submitted that, the Agricultural Land encroachments in Survey

No.59 for an extent of Ac.7.24 and vacant land for an extent of Ac.0.44 for using

of Sri Laxmi Narasimha swamy Yatra purpose in Kakarlavani cheruvu of

chinadhugam Village of Jalumuru Mandal were removed and the present ground

status is a vacant land and there was vacant on ground and planted a warning

board on the subject land cautioned strictly prohibited the trespassing of Govt. land

and that, If anybody violated they will be liable to punishable under the guidelines

of A.P. Encroachment Act,1905.

11.It is also submitted that, the Sy.No.4B with total extent of Ac.22.49 of

chtnnadugam Village in Jalumuru Mandal, which is sub-divided into 6 sub-divisions

Extent

covered

M PP School.

Ac 0.44 cts

Nag devata temple

TOTAL
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and sy.No.4B-1.3 with an extent of Ac.21.o8cents is classified as Tank poramboke -

"Kakarlavani rank", on conduct of filed inspection, it is observed that following:

Sl.no. Nature of
construction /Structure

Extent covered (in
Acs.)

Agricultural Land t4.77
2 Houses/Sheds

3 Burial Ground 0.05

4 Nagadeavatha Temple -
Bathrooms

0.01

5 Vamsadhara Canal 2.O0

Field Channel

7 Existing Tank 2.45

Total 21.08

12'It is submitted that, the Agricultural operations were stopped in Survey
No.48-1 & 3 for an extent of Ac.14.77 in Kakarlavani cheruvu of chinadhugam
village, Jalumuru Mandal and the present ground status is a vacant land and there
was vacant on ground and planted a warning board on the subject land cautioned
strictly prohibited the trespassing of Govt. land. If anybody violated they will be
liable to punishable under the guidelines of A.p. Encroachment Act,1905 and as per
the potti adangal lease patts was issued in sy.No.4gl1 with an extent of Ac.1.35
and 48/3 and Sy.No.59 were both classified as Tank, but only Ac.2.4s was existing
on ground as tank.

13.It is submitted that, previously on L9.o6.2024, the superintending Engineer,
Irrigation, srikakulam, the then RDo srikakulam and the then Tahsildar Jalumuru
have conducted joint inspection on the alleged Tank situated in sy.No.4g-1 and 59
of chinnadugam (v) of Jalumuru (M). During the joint Inspection the following
observations were made

originally Kakarla tank of Chinna dugam village of Jatumuru Mandal pertains to
Panchayathi Raj Department (p.R).These tanks are handedover to lrrigation
Department in the year 2005 and the Tank is abandoned. In the year 1g7g the
Narasannapeta Branch canar of Vamsadhara projet has been excavated adjacent to
the above said tank and the ayacut of tank was localized under vamsadhara
Project.No ayacut is serving under this tank.Thereby the tank has been defunct.

There are three in-let points into the tank to facilitate dispose of intetting
water through the local channel and lets into the pedda tank of peddadugam Village
in Jaumuru Mandal. The inretting water has no permanent obstructing
structures and the channel has been passing under the Narasannapeta Branch
channel through under Tunnet and its surplus courses to pedda Tank of
Peddadugam Village in Jalumuru Mandat.

It is further submitted that, as per the instructions of the District Collector,

1

1 .60

6. o.20
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srikakulam, again verification has conductedon 09.11.2024 to verify the
functioning of above inlets with thelrrigation Department, srikakutam. During
the verifications it is found that, the above three inlets are intact and
they are functioning. The inlets and leading channel can accommodate more
than the inletting water there is no stagnation of the water is observed in the
tank bed area and also it is to state that there are no obstructing structures
constructed to block the flows. Therefore, there is no need to provide alternative
arrangements. The copy of the inspection report Dt.09.11.2024 is submitted
herewith for kind perusal.

14.It is submltted that, applicants Advocate, has issued contempt notice on

behalf of his client M/s Gareeb Guide (NGO) regarding encroachment of Kakarla

Pond / Waterbody in Chinnadugam Village, Jalumuru Mandal, Srikakulam District.

l5.Accordingly, the RDO, Srikakulam and the Tahsildar, Jalumuru have

reported that, Sri Dunga Papayya, S/o late Simmanna and 4 others of

Chinnadugam Village, Jalumuru Mandal have filed a W.P.No.L4694 of 2024 beforc

the Hon'ble High Court of A.P. with a request to lssue an appropriate writ orders or

direction more particularly one in the nature of writ of mandamus to declare the

action of the Respondent No.2 & 4 trylng to dispossessing the petitioners from the

petitioners schedule agricultural land in Sy.No.48/1 for an extent of

Ac.0.16,Ac.0.29, Ac.o.16, Ac.o.15 and in Sy,No.59 for an extent of Ac.o.10 for total

extent of Ac.0.86 at Chinnadugam Village, Jalumuru Mandal and without following

any due process.

16.It is submitted that, the RDO, Srikakulam and the Tahsildar, Jalumuru

have also reported that, so many times, the VRO, Chinadugam has announced the

court order through tom-tom (Dandora) , but some of the villagers of Chinadugam

Village have sowed paddy seeds in the above said land during night time with the

help of tractors, the VRO, Chinadugam has submitted enquiry report on 07.07.2024

by their office on violation of the court orders and a complaint was also filed in the

SHO, Jalumuru to file criminal cases against the illegal encroachers in Sy.No.4B &

59 of Chinadugam Village in numerous time, but the SHO, Jalumuru has advised to

inform the issue to the Superintendent of Police, Srikakulam through the higher

authorities because it need special police force for encroachment eviction without

any disturbance to the law and order.

17.It is submitted that, the RDO, Srikakulam and the Tahsildar, Jalumuru

have finally requested to address the Superintendent of Police, Srikakulam to issue

necessary instructions to the concerned to provide necessary police protection to

the Revenue Officials in lalumuru Mandal as and when they approach for eviction of

encroachments in Sy.No.48 & 59 of Chinadugam Village of Jalumuru Mandal to

maintain law and order durlng the above procedure.

1B.It is submitted that, the Tahsildar, Jalumuru and the RDO, Srikakulam

have reported that, parawise remarks have been submitted to the G.P for Revenue

in the above W.P.No.14694 of 2024 and on 12.07.2024, the Hon'ble High Court of
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A.P. passed interim orders that both parties are directed to maintain status quo
obtaining as on today untir the next date of hearing and as per orders issued by the
Hon'ble High court of A.p., status quo is being maintained by both parties.

19.It is submitted that, even though the court orders in force, the Villagers
have encroached the subjected land,with regard to encroachment, the Tahsildar
Jalumuru has submitted that, so many times, the Vifiage Revenue officer,
chinnadugam has announced the court orders through Tom-Tom (Dandora), but
some of the viflagers of chinnadugam vilage have sowed paddy seeds in the above
said rand during night time with the herp of tractors, the Viilage Revenue officer,
chinnadugam has submitted enquiry report on 07.07.2024 to Tahsirdar Jarumuru
on viorations of the court orders , and a compraint was arso fired in the station
House office, Jarumuru to fire criminar cases against the iilegar encroachers in
Sy'No. 48, 59 0f chinnadugam Viilage in numerous time, but the sHo, Jarumuru
has advised to inform the issue to the superintendent of po[ce, Srikakuram through
the higher authorities because it need speciar porice force for encroachment eviction
without any disturbance to the law and order.

20.It is submitted that, upon findrng about the encroachment the third
respondent (the Tahsirdar Jarumuru) has issued notices on 13.0g.2024 as per the
A.P. Encroachment Act,1905.

21'In the meanwhire, sri Gondu Simmanna, s/o Rama Rao and 4 others,
chinadugam Virage, Jarumuru Mandar, Srikakulam District have fired a
w'P'No'21616 0f 2024 and prayed to decrare the notices dt.t3.og.2o24 issued bythe 3'd respondent ( the Tahsirdar, Jarumuru )trying to dispossessing thepetitioners from the petitioners schedure agricurturar rand in Sy.No.48ll & 59 for an
extent of Ac.16 to Ac.0.30 each in Chinadugam Virage, Jarumuru Mandar without
considering the expranations dt.09.09.2024 is highry iflegar and consequenuy set
aside the same and the Hon'bre court made the forowing oder Dt.27.og.2024.

This court has bestowed is attention on the contents of the notices issued
under section 6 0f A.p. Land Encroachment Act, 1905. It transpires from the said
notices that the officiar respondents have neither referred to the expranations givenby the writ petitioners nor have given any reasoning in respect of such
explanations. Having considered these aspects, this court is of an opinion that the
final order under Section 6 & 7 of A.p. Land Encroachment Act, 1905 has beenpassed by the officiar respondents without objectivery considering the expranations
given by the writ petitioners. Therefore, this is a serious vioration of principres of
naturar justice' Accordingry, this court is of an opinion that the notices issued tothe writ petitioners under section 6 cannot be sustained in raw. As a
consequences. aI the notices issued under section 6 0f the A.p. Land Encroachment
Act, 1905 are set aside.

Need ress to state that officiar respondents have the tiberty to issue
fresh proceedings by forowing due process of raw as incicated above.
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other proceedings before the NGT,
ned, this Court has not expressed any

with these observations and directions, this writ petition is disposedof. No order as to costs,
rnterrocutory apprications, if any, stand crosed in terms of this order.22'It is submitted that,the Revenue Divisional officer, Srikakulam and theTahsirdar' Jarumuru have arso reported that, the appricants Advocate issued anotice dt'09'10.2024 to the chief secretary of Andhra pradesh, the Districtcollector, srikakuram and the Tahsirdar, Jarumuru to take immediate action againstthe irregar construction and iilegar curtivation in sy.No.48 & 59 i.e., Kakarra pond inchinadugam virage, Jarumuru Mandar, srikakuram District, under intimation to hisclient, fairure the above, his crient wi, be constrained to fire contempt case againstthe District coilector, srikakuram and the Tahsirdar, Jarumuru without any further

notice on or before LS.LO.2OZ4.

As per the orders in W.p.No.21616 of 2024 of Hon,ble High Court of A.p
made the following.

"Need ress to state that officiar respondents have the riberty to issue
fresh proceedings by forowing due process of raw as incicated above.,,

It is clarified that so far as
Chennai and it soutcomes are concer
opinion.

23.Th

that, during

encroached

Cheruvu of

identified in

e RDO, Srikakulam and the Tahsildar, Jalumuru have also reported
the enquiry, on the certain allegations and there are 37 persons have
agriculture land identified in Sy.No.48_1 situated in
Chingdugam Village, Jalumuru Mandal and also 26

Kakarlavani

encroachers
Sy.No.59 situated in Kakarlavani Cheruvu of Chingdugam Village,

Jalumuru Mandal in the following.

Sl.No.
Name of the

Encroacher
Father/ H usband Sy.No.

Extent

in Ac

Nature of the
encroachment

1
Ravada

Simmanna
Apparao 48-1 0.30

2 Dunga Apparao Simmanna 48-1 0.40

3
Ravada

Eeswararao
Jaddanna 48-l 0.60 paddy

4 Dunga Simmanna Apparao 48-1 0.26 paddy

5
Dunga

Adinarayana
Apparao 48-l 0.26 paddy

6
Tandyala

lakshmanarao
Appanna 48-l 0.30 paddy

7 Dasari krishna Narasimhulu 48-1 0.50 paddy
8 Gondu Simmanna Ramarao 48-1 0.60 paddy

9
Gondu

Subadramma
Ramarao 48-1 0.60 paddy

10 Panga chinnarao Rajulu 48-7 0.30 paddy

paddy

paddy
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Sl,No.
Name of the

Encroacher
Father/Husband Sy.No.

Extent

in Ac

Nature of the
encroachment

11 Dubba Eeswarao Apparao 48-1 0.30 paddy

72 Baggu ramarao Gavarayya 48-1 0.30
13 Baggu Chinnarao Gavarayya 48-1 0.30 paddy

74
Dunga

Chinnammadu
Appalaswamy 48-1 0.60

15 Aligi Sudha Karuvuvadu 48-1 0.30 paddy
16 Aligi Ramesh Karuvuvadu 48-1 0.30 paddy
77 Gunda Apprao Ramulu 48-7 0.50 paddy

18
Surapu

Punyavathi
Lakshmanarao 48-1 0.30 paddy

19 Baddi Simmayya Dalayya 48-1 0.40 paddy
20 Dunga Neelaveni Sim hacha la m 48-7 0.30 paddy

2t
Pagoti

simhadrirao
Dasu 48-7 0.31 paddy

22 Gondu krishna Tatayya 48-7 0.30 paddy

23
Gorla

Simhachalam
Dalappanna 48-7 0.20 paddy

24 Gondu Tatayya Appalaswamy 48- 1 o.20

25
Gondu

Applaswamy
Tatayya 48-1 0.20 paddy

26 Podilapu Somulu Appanna 48-l 0.25 benda
27 Dubba Ramulu Appanna 48-1 0.40 Ridge grond
28 Patta polamma Ramanna 48-7 0.13 redgram

29
Patta

Simhachalam
Barikivadu 48-1 0.13 redgram

30
Ravada

Simmanna
Apparao 48-r 0.40 teak

31 Gondu Krishna Tatayya 4A-1 0.30 Vacant site

32
Tandyala

Lakshmanarao
Appanna 48-1 0.20 Vacant site

33 Chettu Appanna

Dunga

Latcha m ma

Rajappadu 48-1 0.50 Vacant site

34 Appayya 48-r 0.25 Vacant site

35 Dasari Krishna Narasimhulu 48-1 0.30 Vacant site
36 Ravada Krishna Ma lles u 48-7 Va ca nt site

37
Panga

Ch inna rao
Rajulu 48-1 0.10 Vaca nt site

Total extent 12.09

paddy

paddy

paddy

0.20
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Sl.No Name of the
E ncroacher

Father/Husb

and
Sy.No.

59

Extent

in Ac

Nature of
Encroach

ment
1 Baggu Ramarao Gavarayya 0.15
2 Panga Chinnarao Rajulu 59 0.45 paddy
3 Gangarapu Rambabu Appalaswa my 59 paddy
4 Bojja Rajulu Dandasi 59 0.15 paddy
5 Baggu Apparao Dalappanna 59 0.40 paddy

6 Panga Ramudu
Suryanarayan

a
59 0.30 paddy

7
Suryanarayan

a
59 0.30 paddy

8
Gorle

Lakshminarayana
Mugatayya 59 0.35 paddy

9 Gorla Ramulamma 59 0.30 paddy

10
Purushottam

Ra ma na m u rthy
Vishnumurthy 59 0.15 paddy

Potala Mugatamma Jaggayya 59 0.35 paddy
12 Potala Prasadarao Ramarao 59 0.30
13 Ravada Simmanna Apparao 59 0.20 paddy

74 Surapu Simmamma
Appalara mayy

a
59 0.25

Coconut

trees
15 Dasari Ramarao Simhacha la m 59 0.15 Vacant site

16 Ramanna 0.15 Vacant site

77 Duddu Narasimhulu Tata 59 0.20 Vacant site
18 Baggu Simhachalam Dalappanna 59 0.20 Vacant site
19 Baggu Apparao Dalappanna 59 0.25 Vacant site
20 Baggu Chinnarao Gavarayya o.40 Vacant site

27
Dasari

Suryanarayana

Appalara mayy

a
59 0.15 Vacant site

22
Naga ma n i

Mohanarao 59 0.50 Vacant site

23 Neelapu Rambabu 59 0.30 Vacant site

24
Neyyala

Suryanarayana 59 0.30 Vacant site

,t Gondu Krishna Tatayya 59 0.10 Vacant site

26
Pota la

Lakshmanarao
Apparao 59 0.10 Vacant site

Total extent Ac.6.95

paddy

0.50

Panga Sudha

Ramudu

11

paddy

Dasari

Suryanarayana 59

59
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In the above circumstances, it is humbry prayed that, this Hon,bre NGT (sz),
chennai may be pleased to record this report and dismiss the above E.A.No. 3 of
2023 in o'A.No.92 of 2020 and pass such further or other orders, as this Hon,ble
NGT (sz), chennai may deem fit and proper in the facts and circumstances of the
case and thus render justice.

tf
9

ict Collector,

24.It is submttted that, the RDo, Srikakulam and the Tahsildar, Jalumuru
have also reported that, panchnama is conducted with the above agricultural
encroachers and they have stated that, the permanent structures having in the
Kakarlavani cheruvu and also house site pattas were issued to the beneficiaries
since the year 1988 onwards in Sy.No.59 of chinadugam viflage and they have
requested to the above said structures and encroachments are to be regularized in
their favour and some of the encroachers are occupied the land in Kakarlavani tank,
they are cultivating paddy crop and they are daily wage agriculture labourers and
also the encroachers are informed that, after harvesting the paddy, they are not
encroached any Government land in Kakarlavani cheruvu and they have requested
to regularize the above encroachment in their favour. But, the request of the
encroachers cannot be considered as there are orders of the supreme court / High
Court to protect the water bodies / Channels etc.,

25.It is submitted that, the RDo, srikakulam and the Tahsildar, Jalumuru
have also reported that, as per the above orders, all the encroachments are highly
objectionable and they are to be evicted as such on dt.29.10.2024 Notices u/s 7 of
L.E, Act, 1905 were issued to all the encroachers and their explanations have been
called for and all the encroachers have given statement they will leave the said land
after the harvesting of paddy crop, but, there is not guarantee that the encroachers
will depart from the above lands, however, action is being taken duly following the
due process of law.

26.It is submitted that,the Revenue Divisional officer, srikakulam and the
Tahsildar, Jalumuru have finally reported that, the sy.No.4gl1 & 59 are classified as
Government rank Poramboke land, the villagers have encroached some portion of
the scheduled land and during the enquiry, all the encorachers have stated that,
they will leave the said land after the harvesting of paddy crop and the harvesting
time of the paddy crop between 20th and 25th Novembe r zo24 has also been
certified by the Mandal Agriculture officer of Jalumuru Mandal and action will be
taken duly following the due process of law and encroachments will be removed by
09.12.2024.

\0aq
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dubba Ramulu 

S/o Appanna has encroached an extent of Ac.0.40 cents in Sy.No.48-1 in Kakarlavani Tank 

of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dubba Ramulu S/o Appanna has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.40  Ridge grond   

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dubba Ramulu S/o Appanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gondu Krishna 

S/o Tatayya has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in Kakarlavani Tank of 

Chinnadugam village in Jalumuru Mandal. 

 Hence you Sri Gondu Krishna S/o Tatayya has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.30  Teak trees and 
Neelagiri plant 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gondu Krishna S/o Tatayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt. Dunga 

Chinnammadu W/o Appalaswamy has encroached an extent of Ac.0.60 cents in Sy.No.48-1 

in Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt. Dunga Chinnammadu W/o Appalaswamy has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.60 Paddy   

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt. Dunga Chinnammadu W/o Appalaswamy, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baggu 

Chinnarao S/o Gavarayya has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Baggu Chinnarao S/o Gavarayya has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 12.75  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baggu Chinnarao S/o Gavarayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baddi 

Simmayya S/o Dalayya has encroached an extent of Ac.0.40 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Baddi Simmayya S/o Dalayya has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.40  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baddi Simmayya S/o Dalayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt. Puli 

Chinnammadu W/o Jogarao has encroached an extent of Ac.0.50 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt. Puli Chinnammadu W/o Jogarao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.50 Paddy   

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt. Puli Chinnammadu W/o Jogarao, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Sri Panga 

Chinnarao S/o Gavarayya has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Sri Panga Chinnarao S/o Gavarayya has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.30  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Panga Chinnarao S/o Gavarayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt Lotti 

Ramanamma W/o Venkatarao has encroached an extent of Ac.0.40 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt Lotti Ramanamma W/o Venkatarao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.40  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt Lotti Ramanamma W/o Venkatarao, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Ravada 

Simmanna, S/o Apparao has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Ravada Simmanna, S/o Apparao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 12.75 0.30  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Ravada Simmanna, S/o Apparao, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt. Dunga 

Neelaveni W/o Simhachalam has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt. Dunga Neelaveni W/o Simhachalam has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt. Dunga Neelaveni W/o Simhachalam, Chinnadugam village, Jalumuru mandal  
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 Rc.No.158/2024 A dt.29-10-2024  Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dunga Papayya 

S/o late Simmanna has encroached an extent of Ac.0.18 cents in Sy.No.48-1 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dunga Papayya S/o late Simmanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.18 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dunga Papayya S/o late Simmanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dunga 

Simmanna S/o Apparao has encroached an extent of Ac.0.26 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dunga Simmanna S/o Apparao has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.26  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dunga Simmanna S/o Apparao, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baddi 

Nagamayya S/o Dalayya has encroached an extent of Ac.0.90 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Baddi Nagamayya S/o Dalayya has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.90  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baddi Nagamayya S/o Dalayya, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dunga Apparao 

S/o Simmanna has encroached an extent of Ac.0.40 cents in Sy.No.48-1 in Kakarlavani Tank 

of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dunga Apparao S/o Simmanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.40  paddy 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dunga Apparao S/o Simmanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri. Patta 

Simhachalam S/o Barikivadu has encroached an extent of Ac.0.13 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you   Sri. Patta Simhachalam S/o Barikivadu has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.13 Redgram  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri. Patta Simhachalam S/o Barikivadu, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt Surapu 

Punyavathi  W/o Lakshmanarao has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you   Smt Surapu Punyavathi  W/o Lakshmanarao has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.30 paddy 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt Surapu Punyavathi  W/o Lakshmanarao, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dunga 

Adinarayana S/o Apparao has encroached an extent of Ac.0.26 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dunga Adinarayana S/o Apparao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.26  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dunga Adinarayana S/o Apparao, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt.Patta 

polamma W/o Ramanna has encroached an extent of Ac.0.13 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt.Patta polamma W/o Ramanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.13 Redgram  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt.Patta polamma W/o Ramanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Aligi Ramesh 

S/o Karuvuvadu has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in Kakarlavani Tank 

of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Aligi Ramesh S/o Karuvuvadu has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.30  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Aligi Ramesh S/o Karuvuvadu, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt. Aligi Sudha 

W/o Karuvuvadu has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt. Aligi Sudha W/o Karuvuvadu has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt. Aligi Sudha W/o Karuvuvadu, Chinnadugam village, Jalumuru mandal 
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gunda Apparao 

S/o Ramulu has encroached an extent of Ac.0.50 cents in Sy.No.48-1 in Kakarlavani Tank of 

Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Gunda Apparao S/o Ramulu has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.50 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gunda Apparao S/o Ramulu, Chinnadugam village, Jalumuru mandal   

 

 

 

 

 

 

52



da, io.t58l2024.J.6.29.1o.20246. .r:J.bB!6 J"O s"o.juoUoo,aJ€D5)r6J.

art,sie).2 dtp - l9O5 35 s!p, Z$ brnr go6 Selh)

aru,")Jq6.i)o4.,o, Os1 ctrro E&6Dr,,6n, tl* I $tlO toff5 o.g rroA riD rro, .7,.,
a.rJ$rd, "irdeD A6) 6,l?0 . ag,uT Orr.E eb ru qt M,6tt-L.qirb JAt.OS.,UrlD Errf,,i
tld{D (!6}dS ll6o?tgr) rp rjo 640650 o.o drc)S erCsoolf,ob )t1).

5;oosrr. 3 +66 bofr6 eg tb6, qr.A, (,,tD o.c1r !o6 oDp,r ;Jd.r5d s, s.$5oas 6rfo$
$> egdro ?rS sg$oi5J56)t$ dboAotu),'-24,. rtdtu /lrj/) dJd) 06 ;poa b.:O eg ])Sl cOcet,

6.12.11.2c24 6 iD$D:D, 55 sO:rI. n S, rl"dirrug-tDrp rI,D uf,r .n_,,s1, 3(i) s :.){5 so.5 d,r$ 516 sod,r

t$Jd drd,, t9055 roo.XD 3 ;5rr# obrg& l(ri) ,a:ol.5 g06 er6 J*rr.$ $6oirad,.ro daDg 3$ u6J, 5J b{s
506 -.166 !rs$Jra$ ?g;rSo; f6oaarC,6JOo1)l / r.JS 116r,,1)S& 3$;r{S go6 draJobo6) Ooe $"berr,
iiDdreD, eoqp, gBd,5]r(l) $oob €pdaa$ $6DiDtr) - 5OC m.5O o.Og;anoA C,SJ .tooC

.5ot1or,1)e)5o cfut) ar6dd,{D s.Sld,6 o5! at(])irieloJ.io.

bdr(6

rr€li)n AOS)O
t)OirO

i:o. J.

2l o 3l

.fr:{o

08

I
it.

{qiir.'dr ar$o. rrs$o{$gtJ u$g St!;u ,n,,., Sdx,. EdJ)oSg rpC erg e6.tD }cnOeatr:n ynar:
,3qb Elctud qrrt$ Jo$ixd,o uo$O rDdorrrog ,pd$\O jJ,V) r,.C d6 rOS s6s.OAD ,065 b&6 $
rps !'E Sdlra5'aro 

'xrio 60brb,i.igD oool, 6al6 co&f soc103 5:J6",fb.iqD &66 sDerrso reoalor$.J
SErpS e',s e'srosa.as 6r"sJ b6 *608 C'"rc,iutu$[r oo60a,. rv) rpa $6dr sclhD{, er&3qr)
Srl;l).

W*,

0FirnJ)

sq
So.

66
COeiSJ

arlrofrrg& tSdc

I 2 3

OSJ 6rn o 48-l s"gq r"a Ad){D

(OeDdS $doef$)

ugi)eae6$)

6

?.--ro.U 5^$ t1 p?,

5

I )66 ioge eio 60A otu, A;S1 arr.o ,"*rr,-*"-kf#

53



Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Pagoti 

Simhadrirao S/o Dasu has encroached an extent of Ac.0.31 cents in Sy.No.48-1 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Pagoti Simhadrirao S/o Dasu has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.31  paddy 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Pagoti Simhadrirao S/o Dasu, Chinnadugam village, Jalumuru mandal 
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dubba 

Eeswarao S/o Apparao has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dubba Eeswarao S/o Apparao has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dubba Eeswarao S/o Apparao, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Podilapu 

Somulu S/o Appanna  has encroached an extent of Ac.0.25 cents in Sy.No.48-1 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Podilapu Somulu S/o Appanna has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.25  Benda  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Podilapu Somulu S/o Appanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Ravada Krishna 

S/o Mallesu has encroached an extent of Ac.0.20 cents in Sy.No.48-1 in Kakarlavani Tank of 

Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Ravada Krishna S/o Mallesu has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.20 paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Ravada Krishna S/o Mallesu, Chinnadugam village, Jalumuru mandal   
 

 

 

 

 

 

60



de, -o.l 58l2O24.J.6.29.1 0.20246. (r:,58.6 J.O s"o.Ieo$o,alu)Sr.d).

-r905 35 75 b{nr Solx)r

notdr r"OE:aooa dror tu"e

aeDi)rdr.S)od,eo, AS1 a'?Fo o.$$r:d uloiD rlie i a:a5 ef5O o.g doA rr\r{D s6)
.)'4'.r.D')ro, .e,odc.r OS1 alr.rFo , a,,n r"A$, M) /ra, q ecr6t,_r..?Srb J.'.OE.DoSD EsltS adXD (Odods $6"rygr) rp .Je) O{l)drso .,"o 6rsr$ sS&oOolD J6r.

5.:oo,srr t dnb ers6 rlD 60d, t,\o{9 rr.$ 16 so6 6"ogs 5erJe5 d ssraoa$ dr&rc
5O *gOt ds sg&oo{$S$)qp (!nAoxte16. fidd) d}$ dtd)boaf r.oa b:O ra6A>S1 o;aer
6.12.11.2024 6 $)$rD, 5{) idJrF rps, S|6$JrrS$)rl. rpS r,$ otr)S& 3(i) J :Jl.S 506 4r3o 516,Co6
5SDJd.!.d,, l9O5s 6o.iD 3 S.,$ orrrs& 3(ii) $;]rS S06 ds +rp,. g.oa.,ed dcDu, 3$ s*, 5i:rls
$o6 b6d; ssirr?$ ,i, $$t Soooala sroob / ers erEp obs& 3i bgs go6 6}iDobo6 Olod, boe)rD,
JCDOTD, {eo65, S$d,tu(]) nJOoS]) Oo6ali5 J{,J{rD _ bels
t'o.b6ra.rgJ ol)e) srd$Sd,iD s"g_!d,d c,!S oe:)$dtSD.

bdrlrj

55' tu6dD 4J.a)S ugi$oo6s,$1 o$J Sdi:c toer 56r'. c6o)b5g' rrs erg ?dio $odraS::rr" J"biJ)
6olD 

6R iDd (,d.a ;5otu$od,O Jo:r:ff ;l:O:pCS l9r$JeJ r"9) n S efs e6i eeosq6iD $066 bEoS S)rp$ erg gd,ae}Lpo r"x).tr Botu6)i$g) OOoj) 611,$ toeltf (9o603 $.d6SDfb$gD -d66 ;$)qDSD sotlor$€J&rI"$ dS ers$il.a)e$ 4J"So br.5 eeo{jos 5:r65orb$aD sotlod)tJ ovi rp& i)ddJ 56i)0$ ar&tob
;50,tu.

e9nS})"c!

Dr$5D

s{
lo.
65

etan)

{r$olDs& CJdE
lDgb

ao$a
rrg$e $oax} rrEiJeFsD

2 3 4 5 6

J. bo. J. bo,
O,t) clrFo 48-1 s.EE ri rf,6o

(o4ods $doafsr)

27 08 0 $o

.lrcb 6as6 riD doe, t{u10, A$1 clxr.o

Rs"{ri@O

L+

n o,,k**"*

I

30

61



Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dubba 

Eeswarao S/o Apparao has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dubba Eeswarao S/o Apparao has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dubba Eeswarao S/o Apparao, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baggu 

Ramarao S/o Gavarayya has encroached an extent of Ac.0.30 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Baggu Ramarao S/o  Gavarayya has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baggu Ramarao S/o Gavarayya, Chinnadugam village, Jalumuru mandal 
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gondu 

Appalaswamy S/o Tatayya has encroached an extent of Ac.0.26 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you Sri Gondu Appalaswamy S/o Tatayya has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08  0.26 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gondu Appalaswamy S/o Tatayya, Chinnadugam village, Jalumuru mandal 
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gondu Tatayya 

S/o Appalaswamy has encroached an extent of Ac.0.20 cents in Sy.No.48-1 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Gondu Tatayya S/o Appalaswamy has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.20  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gondu Tatayya S/o Appalaswamy, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Tandyala 

Lakshmanarao S/o Appanna has encroached an extent of Ac.0.20 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Tandyala Lakshmanarao S/o Appanna has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.20  Vacant site 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Tandyala Lakshmanarao S/o Appanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dasari Krishna 

S/o Narasimhulu has encroached an extent of Ac.0.50 cents in Sy.No.48-1 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dasari Krishna S/o Narasimhulu has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.50  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dasari Krishna S/o Narasimhulu, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gorle 

Simhachalam S/o Dalappanna has encroached an extent of Ac.0.20 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Gorle Simhachalam S/o Dalappanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.20  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gorle Simhachalam S/o Dalappanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gondu 

Simmayya S/o Ramarao has encroached an extent of Ac.0.60 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Gondu simmayya S/o Ramarao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.60  Paddy   

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gondu Simmayya S/o Ramarao, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt.Gondu 

Subadramma W/o Ramarao has encroached an extent of Ac.0.60 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt.Gondu Subadramma W/o Ramarao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

48-1 Kakarlavani tank 21.08 0.60  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt.Gondu Subadramma W/o Ramarao, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baggu Apparao 

S/o Dalappanna has encroached an extent of Ac.0.25 cents in Sy.No.59 in Kakarlavani Tank 

of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Baggu Apparao S/o Dalappanna has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75 0.25  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baggu Apparao S/o Dalappanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Panga Ramudu 

S/o Suryanarayana has encroached an extent of Ac.0.30 cents in Sy.No.59 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Panga Ramudu S/o Suryanarayana has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.30 paddy 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Panga Ramudu S/o Suryanarayana, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baggu 

Apparao, S/o Dalappanna has encroached an extent of Ac.0.40 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Baggu Apparao, S/o Dalappanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75 0.40  Vacant site 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baggu Apparao, S/o Dalappanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident - Smt Panga Sudha 

W/o Suryanarayana has encroached an extent of Ac.0.30 cents in Sy.No.59 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt Panga Sudha W/o Suryanarayana has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt Panga Sudha W/o Suryanarayana, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident  Smt Gorle 

Ramulamma W/o Ramudu has encroached an extent of Ac.0.30 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt Gorle Ramulamma W/o Ramudu has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.30 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt Gorle Ramulamma W/o Ramudu, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Bojja Rajulu, S/o 

Dandasi has encroached an extent of Ac.0.15 cents in Sy.No.59 in Kakarlavani Tank of 

Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Bojja Rajulu, S/o Dandasi has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75 0.15  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Bojja Rajulu, S/o Dandasi, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dunga Papayya, 

S/o late Simmanna has encroached an extent of Ac.0.20 cents in Sy.No.59 in Kakarlavani Tank 

of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dunga Papayya, S/o late Simmanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75 0.20  Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dunga Papayya, S/o late Simmanna, Chinnadugam village, Jalumuru mandal  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Purushottam 

Ramanamurthy  S/o Vishnumurthy has encroached an extent of Ac.0.15 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Purushottam Ramanamurthy  S/o Vishnumurthy has encroached the 

land showing under Schedule, you are without any orders of the Government. The land you 

have encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.15 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Purushottam Ramanamurthy  S/o Vishnumurthy, Chinnadugam village, Jalumuru mandal 
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident smt Surapu 

Simmamma S/o Appalaramayya has encroached an extent of Ac.0.20 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Surapu Simmamma S/o Appalaramayya has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.20 Coconut trees  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Surapu Simmamma S/o Appalaramayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Ravada 

Simmanna S/o Apparao has encroached an extent of Ac.0.20 cents in Sy.No.59 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Ravada Simmanna S/o Apparao has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before   12-11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru  
Chinnadugam 

59 Kakarlavani tank 12.75 0.20 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

         Sd/- J.Ramarao, 

Tahsildar, 

Jalumuru mandal 

  

To  

Sri Ravada Simmanna S/o Apparao, Chinnadugam village, Jalumuru Mandal.  
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gangarapu 

Rambabu S/o Appalaswamy has encroached an extent of Ac.0.50 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Gangarapu Rambabu S/o Appalaswamy has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.50 paddy 

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gangarapu Rambabu S/o Appalaswamy, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024  Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Dunga Papayya 

S/o late Simmanna has encroached an extent of Ac.0.20 cents in Sy.No.59 in Kakarlavani 

Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Dunga Papayya S/o late Simmanna has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.20 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Dunga Papayya S/o late Simmanna, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baggu 

Chinnarao S/o Gavarayya has encroached an extent of Ac.0.40 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Baggu Chinnarao S/o Gavarayya has encroached the land showing 

under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.40 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baggu Chinnarao S/o Gavarayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Smt Pothala 

Mugathamma W/o Jaggayya has encroached an extent of Ac.0.35 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Smt Pothala Mugathamma W/o Jaggayya has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.35 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Smt Pothala Mugathamma W/o Jaggayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Gorle 

Lakshminarayana S/o Mugathayya has encroached an extent of Ac.0.35 cents in Sy.No.59 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Sri Gorle Lakshminarayana S/o Mugathayya has encroached the land 

showing under Schedule, you are without any orders of the Government. The land you have 

encroached to relates to Government. So you hereby ordered to submit your written 

explanation on or before 12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 

1905 Act and Act, 3 section-5 punishable with tax by as per Act Section -3, crops, goods, 

houses, constructions you have to submit Government and why you have not been 

responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.35 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Gorle Lakshminarayana S/o Mugathayya, Chinnadugam village, Jalumuru mandal   
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Rc.No.158/2024 A dt.29-10-2024   Tahsildar office, Jalumuru Mandal 

Notice under Andhra Pradesh Land Grabbing Act, 1905, 3 Act under section -7 

&&& 

 It is observed that Jalumuru Mandal, Chinnadugam village resident Sri Baggu 

Ramarao S/o Gavarayya has encroached an extent of Ac.0.15 cents in Sy.No.48-1 in 

Kakarlavani Tank of Chinnadugam village in Jalumuru Mandal. 

 Hence you  Baggu Ramarao S/o  Gavarayya has encroached the land showing under 

Schedule, you are without any orders of the Government. The land you have encroached to 

relates to Government. So you hereby ordered to submit your written explanation on or before 

12 -11-2024 under Act Section 3 (i) with full tax, under section (ii) 1905 Act and Act, 3 section-

5 punishable with tax by as per Act Section -3, crops, goods, houses, constructions you have 

to submit Government and why you have not been responsible for removable. 

 Hence you may submit your explantion as above accordingly as per date specified. 

Schedule 

Mandal & 
village 

Sy.No. Land 
classificatoin 

Total 
extent Ac. 

Encroached 
extent Ac. 

Nature of the 
encroachement 

Jalumuru & 
Chinnadugam 

59 Kakarlavani tank 12.75  0.15 Paddy  

 

Note:- This notice may issue to the encroacher direct or it show at his residence or give the 

person responsible relates to the encroacher or the person responsible to the agent or lastly 

resided clearly showing the duplicate notice pasting or the notice may fix at the land 

encroached. 

          Sd/- J.Ramarao, 
Tahsildar, 

Jalumuru mandal 
  

 

To  

Sri Baggu Ramarao S/o Gavarayya, Chinnadugam village, Jalumuru mandal   
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         Chinnadugam village 

  Date:-28.10.2024 

Beat of Tom Tom 

It is hereby informed by the Sarpanch, Grama Panchayat, to all public and farmers of 

Chinnadugam village of Jalumuru Mandal that , all the encroachers of Chinnadugam village have 

assembled in Chinnadugam panchayat office on 29-10-2024 Tuesday at 10.00 AM and conducted 

Grama Sabha in presence of Tahsildar, Jalumuru mandal  in which Sy.No.covered by 48-1 and 59 

Kakarlavani tank and it is infomed all the public whose encroachers the tank are informed to bring any 

documentry evidence with them the same has been informed by the beat of Tom Tom in the village.  

       

  Sd/- P.Padmavathi 

 Sarpanch 

      Grama Panchayathi 

                                                                                                                                                    ChinnaDugam 

      Jalumuru Mandal 

 

1. Sd/- P.Padmavathi    23. Sd/- A.Polayya 

2. Sd/- G.Simmmayyas    24. Sd/- Puli Karuvamma (Lti)  

3. Sd/- P.Satyam     25. Sd/- A.Padma  

4. Sd/- P.Parvathi     26. Sd/-P.Ramesh  

5. Sd/- P.Someswararao    27. Sd/-G.Narayanarao (Lti)  

6. Sd/-D.Papayya     28. Sd/- Baggu Apparao (Lti) 

7. Sd/-       29. Sd/-  D.Chinnarao 

8. Sd/-       30. Sd/- R.Simmanna 

9. Sd/-      31. Sd/- V.Simhachalam  

10. Sd/- D.Mahesh     32. Sd/- G.Murthy 

11. Sd/-      33. Sd/- Bojja Rajulu (Lti) 

12. Sd/- S.Punyavathi    34. Sd/- Surapu Simhachalam 

13. Sd/- Pulichinnammadu    35. Sd/- Baddi Simmalu (Lti)  

14. Sd/- P.Kalavathi     36. Sd/- Panga Chinnarao 

15. Sd/- G.Lakshminarayana    37. Sd/- Panga Ramana 

16. Sd/- Gondu Subbamma (Lti)   38. Sd/- Pagoti Srinivasarao 

17. Sd/- Tandela Varalakshmi (Lti) 

18. Sd/- Aligi Saraswathi (Lti) 

19. Sd/- Thonti Ramanamma (Lti) 

20. Sd/- Duddu Narasimhulu (Lti) 

21. Sd/- Pudi Rajulu 

22. Sd/- Patta Simchala 

 

Sd/-  U.Krishnarao,  29-10-2024 

Village Revenue Officer, 

Chinnadugam village 

Jalumuru Mandal  
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            Jalumuru Mandal 

         Chinnadugam village 

     PANCHANAMA 

 Panchanama has been recorded by the following village elders of Chinnadugam village in 

Jalumuru Mandal on the issue of some persons encroachment of Kakarlavani Tank in Chinnadugam 

village Jalumuru mandal  

      **** 

Panchanamadars  

1. Gondu Simmanna S/o Ramarao age 52 years, BC-D, Polinativelama  

2. Surapu Simhachalam S/o Appalaramayya, age 45 years, BC-D, Polinativelama  

3. Pagoti Simhadrirao S/o Dasu aged 60 years, BC-D Polinativelama 

4. Duga Chinnarao S/o Appalaswamy aged 45 years, BC-D, Polinativelama 

5. Podilapu Someswararao S/o Appanna aged 55 years, BC-D, Polinativelma 

**** 

 We the following signed persons are all residence of Chinnadugam village, Jalumuru mandal, 

we have been born and grown in the village and living on Agricultural labour and agriculture. In our 

village Sy.No.48-1 Ac.21.08  cents and Sy.No.59 Ac.12.75 cents  in Chinnadugam village of Jalumuru 

Mandal, we are living by constructing dwelling houses and agriculture. It is observed that the same 

numbers covered Tank poramboke and objectionable for encroachments, the Tahsildar, Jalumuru 

Mandal has conducted Grama Sabha at Grama Panchayat office, at Chinnadugam village in Jalumuru 

Mandal and the same informed by the beat of Tom Tom on 28.10.2024. The Tahsildar, Jalumuru has 

informed in detail that the encroachements of Poramboke Tankbeds are punshable as per Law.  The 

names of the following who encroached the Tankbeds have been read out  and confirmed by the 

villagers and panchayatdars. 

 Details of names who encroached in Sy.No.59 for an extent of Ac. 12.75 cents tankbed 

poramboke of Chinnadugam village. 

Sl.No. Name of the encroachers Father name /husband name  Extent in Ac. 

1 Baggu Ramarao Gavarayya 0.15 

2 Panga chinnarao Rajulu 0.45 

3 Gangarapu Rambabu Appalaswamy 0.50 

4 Bojja Rajulu Dandasi 0.15 

5 Baggu Apparao Dalappanna 0.40 

6 Panga Ramudu Suryanarayana 0.30 

7 Panga Sudha Suryanarayana 0.30 

8 Gorle lakshminaidu Mugatayya 0.35 

9 Gorle Ramulamma Ramudu 0.30 

10 Purushottam Ramanamurthy Vishnumurthy 0.15 

11 Pothala Mugathamma Jaggayya 0.35 

12 Pothala Prasadarao Ramarao 0.30 

13 Ravada Simmanna Apparao 0.20 

14 Surapu Simmanna Appalaramayya 0.25 (cocunut) 

15 Dasari Ramarao Simhachalam 0.15 

16 Dasari Suryanarayana Ramanna 0.15 
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17 Duddu Narasimhulu Tata 0.20 

18 Baggu Simhachalam Dalappanna 0.20 

19 Baggu Apparao Dalappanna 0.25 

20 Baggu Chinnarao Gavarayya 0.40 

21 Dasari Suryanarayana Appalaramayya 0.15 

22 Nagamani Mohanarao  0.50 

23 Seelapu Rambabu  0.30 

24 Neyyala Suryanarayana  0.30 

25 Gondu Krishna Tatayya 0.10 

26 Pothala Lakshmanarao Apparao 0.10 

 

And details of encroachers of Kakarlavani Tank in Sy.No.48-1 Ac.21.08 cents .  

Sl.No. Name of the encroachers Father name /husband name  Extent in Ac. 

1 Ravada Simmanna Apparao 0.30 

2 Dunga Apparao Simmanna 0.40 

3 Ravada Eeswararao Jaddenna 0.60 

4 Dunga Simmanna Apparao 0.26 

5 Dunga Adinarayana Apparao 0.26 

6 Tandyala Lakshmanarao Appanna 0.30 

7 Dasari Krishna Narasimhulu 0.50 

8 Gondu Simmanna Ramarao 0.60 

9 Gondu Subadramma Ramarao 0.60 

10 Panga Chinnarao Rajulu 0.30 

11 Dubbu Eeswararao Apparao 0.30 

12 Baggu Ramarao  Savarayya 0.30 

13 Baggu Chinnarao Savarayya 0.30 

14 Dunga Chinnammadu Appalaswamy 0.60 

15 Aligi Sudha Karuvuvadu 0.60 

16 Aligi Ramana Karuvuvadu 0.60 

17 Gondu Apparao Ramulu 0.50 

18 Surapu Punyavathi Lakshmanarao 0.30 

19 Baddi Jammayya Dalayya 0.40 

20 Dunga Neelaveni Simhachalam 0.30 

21 Pagoti Simhadrirao Dasu 0.31 

22 Gondu Krishna Tatayya 0.30 

23 Gondu Simhachalam Dalappanna 0.20 

24 Gondu Tatayya Appalaswamy  0.20 

25 Gondu Appalaswamy Tatayya 0.26 

26 Podulapu Somulu Appanna 0.25 (lady finger) 

27 Dubbu Ramulu Appanna 0.40 (Beera) 

28 Patta Polamma Ramanna 0.13  (Redgram) 

29 Patta Simhachalam Barikivadu 0.13 (Redgram) 

30 Ravada Simmanna Apparavo 0.40 

31 Gondu Krishna Tatayya 0.30 (Teku)  

32 Tandyala Lakshmanarao Appanna 0.20 (Kornu) 

33 Chettu Appanna Rajappadu 0.50 

34 Dunga Latchamma Appayya 0.25 

35 Dasari Krishna Narasimhulu 0.30 (Kornu) 
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36 Ravada Krishna Mallesu 0.20 

37 Panga Chinnavadu Rajulu 0.10 

 

 The details of encroachers 37 persons in Sy.No.48-1 and 26 persons in Sy.No.59 have been 

readout in Grama sabha conducted by the Tahsildar, Jalumuru. The following signed panchayatdars 

have confirmed the details and said to be truth.  

Witness  

Sd/- P.Ramana     Signed persons:- 

1. G.Simmayya  

2. Surapu Simhachalam 

3. G.Lakshminarayana 

4. Pagati Srinivasaro 

5. P.Ramesh 

6. D.Chinnarao 

7. T.Govindarao 

8. P.Someswararao 

9. G.Arunavathi 

10. D.Krishnamurthy 

11. N.Jayamma 

12. Dunga Apparao (Lti) 

13. Dunga Apparao (Lti) 

14. Baggu Simhachalam (Lti) 

15. Baddi Nagamayya (lti) 

16. Lotti Ramanamma (Lti) 

17. Gorle Ramulu (Lti) 

18. N.Nagamani 

19. Ch.Rajkumar 

Sd/- U.Krishnarao     Panchanama & statement recorded by me 

V.R.O, Chinnadugam village    Sd/- Kiran, Mandal Revenue Inspector 

Date. 29-10-2024     Date. 29-10-2024 

 

 

121



Rc. No.606/202 3 / F Dt.Ot.lr.2024.

From
Kum. K.Sai Prathyusha, B.A(Hons.,)
Revenue Divlsional Officer,
Srika kula m.

Sir,

RDO's Offi ce, Srikakulam.

To
The District Collector,
Srikakulam.

Sub: court case - National Green Tribunal case - srikakulam Division -
JalumuruMandal-M/s.D.V.Rao,Advocates,Hyderabadissuedanotice
dated0g.l0.2024beforecontemptwithregardtotheencroachments
in"KakarlaTank"inChinnadugamVillageofJalumuruMandal'
Srikakulam District - Orders sought - Request- Reg'

Ref:1.Rc.No.197l2020/SAdl:27.04.2023oftheTahsildar,Jalumuru.
2.Thi s offi ce Rc' No. 606/202 3 / F, dti28'04'2023
3.Rc.No.943/2o2olE3,dti26,o5.2023oftheDistrictCollector,
Srikakulam.
4.LetterNo'SE/IC/SKLM|17/REv,dl tT.06.2023oftheSuperintending
Engineer, Irrigation Circle, Srikakulam'
s. {c. ruo. r gzl2020/A, dt : 12.0 6.2023 of the Tahsildar, Jal umuru'

6.This office Rc.6O6l2O23/F, dt:Ol'07 '2O23'
7.Rc.No.943/2O23/i3, dti22.O7.2023 of the District collector'

Srikakulam.
8.Rc.No. 19712023/A, dt: 28'07'2023 of the Tahsildar' Jalumuru'

9. Rc. No. 19712 O23' I A, dtt23'O8' 2023 of the Tahsi ldar' Jal umuru'

lO.This Offi ce Rc. No.606 /2023 / A, dt: 25'08' 2023'
ll.LeterDt:tg.l2.2o23oftheDr.D.V.Rao,Advocate,SupremeCourt
of India forwarded by Collector's Office, E-Section'

12.This omce Rc.Nb.6O6l2O23lF, dt:o2.o1.2o24 submitted to the

District Collector, Srikakulam'
13.Rc.No.943lZ6ZO/tS, dt:11'06'2024 of the District collector',

Srikakulam.
14.Thi s office Rc. No. 6 O 6 / 2023 I F, dt1 1'O7'2024'
15'Rc.No'158/2024/A,dt:28'08'2024oftheTahsildar'Jalumuru'
l6.ThisOfficeRc'No.OOO/ZOzZ|f,dt:30'8'2024submittedtothe
District Collector, Srikakulam'
17. Rc. No. 158/ ZOZ! A Dt' 301O' 2024 of the Tahsildar' Jalumuru

@@@

I invite kind attention to the references cited, wherein, the ref 17th cited, the

Tahsildar Jalumuru has reported that, Sri Dunga Papayya, S/o Late Simmanna and

fourothers,R/oChinnadugamVillage,JalumuruMandal,SrikakulamDistricthave

filed w.P.No.146g4 of 2024 on the file of the Hon'ble High court of A'P"

Amaravathi, Guntur District for declaring the action of Respondent No'2 (The

DistrictCollector,Srikakulam),RespondnetNo.3(TheTahsildar,Jalumuru)and
Respondent No.4 (The village Revenue Officer' Chinnadugam) trying to

dispossessing the petitioners from the petitioners schedule Agricultural land in

Sy.No.148/1 for an extent of Ac'0 16 cents for an extent of Ac 0'29 cents for an

extent of Ac 0.16 cents for an extent of Ac 0.15 cents and in Sy'No'59 for an extent

ofAc0.l0centsfortotalextentac0.86centsatCh|nnadugamVillage,Jalumuru
Mandal, Srikakulam District and without following any due process of law is highly

illegalarbitraryandviolationoftheActl4,2land300AoftheConstitutionof
India and also violation of the principles of natural justice consequently direct the

Respondents to Regularize the petitioners schedule above agricultural land.
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The above matter was referred to the Mandar Revenue Inspector, Jarumuru
concerned village Revenue officer for enquiry and report.They have enquired in to
the matter and reported that
1'The alleged tank is covered by sy.No.59 and 48 of Chinnadugam viilage,
Jalumuru Mandal.

2.The subjected tank was locally called as "Kakarla vani tank,,. The nature of the
subject alleged tank was verified with settlement Fair Adangal, FMB and VANo.3,
Potti Adangal of Chinnadugam Village, lalumuru Mandal.
3.sy.No.59 is having an extent of Ac.L2.7s and it is covered with permanent
structures i.e. MPp schoor Buirding, Housing corony, panchayat office, Tempre
Stage.

4.There are 89 families residing by construction of houses in sy.No.S9 and that
house site pattas were issued from 19gB onwards, but out of 89 famiries onry 32
families are having House site pattas and the remaining 57 familes said to have
been misplaced and house site patt is not available in the office of the Tahsildar
Ja lum uru.

5.But in accordance with "potti Adangal" 24 individuals only covered as house site
patta beneficia ries. But, there is no availability of House site patta register in
Tahsildar Office, Jalumuru.

6.No Pattas were issued in sy.No.59 of chinnadugam Revenue Vi age for the
purpose of cultivation

7.An extent of Ac.7.z4 was encroached and it is used for Agricurturar Land and an
extent of Ac.o.44 is a vacant rand and it is used for sri Lakshmi Narasimha swamy
Yatra. These encroachments were removed. The detairs of the structures and
encroachments on the Subject tank are as follows.

Year of occupation/
Age of the

encroach ment
1 PP School. Ac.0.12 25 Years

2 Panchayat Office, at present it
as converted as Rythu Bharosa

Kendram of Chinnadugam

illage

Ac.0.05 8 Years

3 tage dais for Sri Laxmi

arasimha Swamy Yatra.

Ac.0.01 40 YEARS

gricultural occupations covered

ith encroachments by 39

individuals were evicted

Ac. 7.24 15-30 Years

vered by Houses Ac.4.O2 25 Years
6 Black top Road was formed from

arasannapeta R&B Road to
hinnadugam village of

Ac. 0.55 Long Back

Sl.No Name of the
construction/occupation

Extent

covered

in Ac.

4
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alumuru Mandal

40 YearsAc 0.44acant land for Sri Laxmi

arasimha SwamY Yatra

urpose

7

30 yearsAc.0.30te ld Channel8
18 yearsNaga Devata temPle9

Ac.L2.75TOTAL

B.On ground a caution boa rd was erected on the

with a warning to trespassing of Govt' land is

violated, they will be liable to be punishable

Encroachment Act, 1905.

g.Withregardtosy.No.4B,thetotalextentofthescheduledSy'NoisAc'22'49of

ChinnadugamVillageinJalumuruMandal,whichissub-dividedinto6sub-divisions

and Sy.No.48-1,with an

" Kakarlavani Tank",

extent of Ac.21.08 is classified as Tank Poramboke -

l0.onconductoffiledinspection,thedetailsoftheStructuresandencroachments

on the Subject tank are as follows

11.The above Agricultural operations were removed in Survey No'48-1 for an

extentofAc.l4.TTcentsinKakarlavaniCheruvuofChinadugamVillage'Jalumuru
Mandal.

l2.ongroundacautionboardwaserectedontheabovevacantlandi,e,,Ac.t4,TT
withawarningtotrespassingofGovt.landisstrictlyprohibited.Ifanybody
violated, they will be liable to be punishable under the guidelines of A'P'

Encroachment Act, 1905.

13.AspertheshortAdangal(PottiAdangal),leasepattaswereissuedinSy'No'48-
1 with an extent of Ac.1.35 cents to eight farmers in the year 1987' But' the

names of the oB petitioners names were not recorded in short Adangal (Potti

Adangal).

above vacant land i.e., Ac.0.44

strictly prohibited. If anYbodY

under the guidelines of A.P.

Extent covered bY

encroachment (in Acs.)
Nature of construction

Structu re

Sl . no.

t4.77Agricultural Land1

1.60Houses/Sheds2

0.05Burial Ground

Nagadeavatha TemPle -
Bathrooms

4

2.00Vamsadhara Canal5

0.20Field Channel6

2.45Existing Tank7

21.08Total

Ac.0.02

0.01
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It ts submitted that, previously on 19.06.2024, the Superintending Engineer,

Irrigation, Srikakulam, the then RDo Srikakulam and the then Tahsildar Jalumuru

have conducted joint inspection on the alleged Tank situated in sy.No.4B-1 and 59

of Chinnadugam (v) of Jalumuru (M). During the joint Inspection the following

observations were made

> Originally Kakarla tank of Chinna dugam village of lalumuru Mandal

pertains to Panchayathi Raj Department (P.R)'These tanks are handedover

to Irrigation Department in the year 2005 and the Tank is abandoned. In

the year 1978 the Narasannapeta Branch canal of Vamsadhara Projet has

been excavated adjacent to the above said tank and the ayacut of tank

was localized under Vamsadhara Project. No ayacut is serving under

this tank. Thereby the tank has been defunct.

> There are three in-let points into the tank to facilitate dispose of inletting

water through the local channel and lets into the Pedda tank of

Peddadugam Village in Jaumuru Mandal. The inletting water has no

permanent obstructing structures and the channel has been passing

under the Narasannapeta Branch Channel through Under Tunnel and its

surplus courses to Pedda Tank of Peddadugam Village in Jalumuru Mandal.

It is also submitted that, as per the instructions of the District Collector,

Srikakulam, again verification has conducted on 09.11.2024 to verify the

functioning of above inlets with the lrrigation Department, Srikakulam' During

the verifications at is found that, the above three inlets are intact and

they are functioning. The inlets and leading channel can accommodate more

than the inletting water there is no stagnation of the water is observed in the

tank bed area and also it is to state that there are no obstructing structures

constructed to block the flows. Therefore, there is no need to provide alternative

arrangements. The copy of the inspection report Dt.09.11.2024 is submitted

herewith for kind perusal.

It is submitted that, the Tahsildar Jalumuru has reported that, The Gareeb

Guide (Voluntary Organization) has filed a W.P.No.8493 of 2020 before Hon'ble

High Court, Amaravathi and O.A.No.92l2O20 in the Hon'ble NGT, Chennai. The

O.A.No.9212020 is pending for adjudication before the Hon'ble NGT,Chennai.

In that W.P.No.8493 of 2020, Gareeb Guide Voluntary Organization has

prayered to declare the action of the Respondent Nos 4 (The CCLA, A.P.,

Vijayawada) and 5 (The District Collector, Srikakulam) in not allotting land to the

Petitioner for public purpose as illegal arbitrary violation of GO Ms 571 dated 14 09

2012 Revenue Assignmentsl Dept

In this regard it is submltted that, the private individual cannot claim for any

right over the Govt., Poramboke land, Further in this case, the land is an irrigation

tank. The order passed by the Honorable High Court of A.P. in W.P.No.23829 of

1997 applies to the Petitioners herein also. Hence, the petitioners cannot claim any

Perennial right over the land covered by this Writ Petition'
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The Hon'ble High court issued repeated instructions/directions that no lands

have been granted in any form of patta to the landless/poor families over the lands

ofVaaguorGeddaorTankPorambokelandssuchareWaterbodies'Inthis
juncture, the petitioner has claimed that the said lands are granted to the Petitioner

under D-form Pattas which is a falsified claim'

Inviewofthecircumstancesexplained,theWritPetitionershereincannot
seek any relief or reliefs from this Honourable Court'

For the aforesaid reasons, necessary parawise remarks were sent to the GP

forRevenueAPHighCourtAmaravathiandrequestedtodefendtheinterestsofthe

GovernmentandmaybepleasedtodismisstheW.P.No'14694of2024filedDunga

Papayya and 4 others in the ends of justice and pass such other order or orders as

theHonourableCourtdeemsfitandproperinthecircumstancesofthecase'
On L2.O7 .2024, the Hon'ble Court has passed interim orders that

both parties are directed to maintain status quo obta'ning as on today until

the next date of hearing.

AspertheordersoftheHon'bleHighCourt'Amaravathi'statusquoisbeing

maintainedbybothparties.TheW.P.,ispendingforadjudicationbeforetheHon,ble

Court.

Though the court orders in force' the Villagers have encroached the

subjectedland.Withregardtoencroachment,theTahsildarJalumuruhassubmitted

that, so many times, the Village Revenue Officer' Chinnadugam has announced the

court orders through Tom-Tom (Dandora)' but some of the villagers of

Chinnadugamvillagehavesowedpaddyseedsintheabovesaidlandduringnight
timewiththehelpoftractors,thevillageRevenueofficer,chinnadugamhas
submittedenquiryreportonoT'oT.2024toTahsildarJalumuruonViolationsofthe
courtorders,andacomplaintwasalsofiledintheStationHouseoffice,Jalumuru
to file criminal cases against the illegal encroachers in Sy'No' 48' 59 of

Chinnadugam Village in numerous time, but the SHO' Jalumuru has advised to

inform the issue to the superintendent of Police, srikakulam through the higher

authoritiesbecauseitneedspecialpoliceforceforencroachmentevictionwithout
any disturbance to the law and order'

Accordingly,theabovesamewassubmittedtotheDistrictCollector'
SrikakulamwitharequesttoaddressthesuperintendentofPolice,Srikakulamto

issuenecessaryinstructionstotheconcernedSHoJalumurutoprovidenecessary
police protection to the Revenue Officials in Jalumuru Mandal as and when they

approach for eviction of encroachments in Sy'No'48' 59 of Chinnadugam Village in

Jalumuru Mandal to maintain Law and order during the above procedure vide this

Office Rc.No.6O6/2O23|F Dt'30'08'2024'

Itissubmittedthat,uponfindingabouttheencroachmentthethird
respondent(theTahsildarJalumuru)hasissuednoticeson|3.o9.2024asperthe
A.P. Encroachment Act, 1905'

Further, on 15.09.2024, Gondu Simmanna' S/o Rama Rao and 31 others'

R/oChinnadugamVillage,JalumuruMandal,SrikakulamDistricthavefiledW.P.No.
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21616 of 2024 and prayed to declare the notices dt.13.09.2024 issued by the 3d
Respondent trying to dispossessing the Petitioners from the Petitioners schedule

agricultural land in Sy.No.4a/t and sy.No.59 for an extent of Ac.0.16 cents to 30

cents each in chinnadugam Village, Jalumuru Mandal, srikakulam District without
considering the explanations dated 09.o9.2024 is highly illegal and consequently
setaside the same.

In the above Writ Petition, the State of A.p., rep., by its principal Secretary
to Govt., Revenue Department, Amaravathi, Guntur District is the 1.t Respondent,

the District collector, Srikakulam is the 2nd Respondent, the Tahsildar, Jalumuru is
the 3'd Respondent and the Village Revenue Officer, Chinnadugam , Jalumuru
Mandal is the 4th Respondent respectively.

A brief note was submitted to the Gp for Revenue, ApHc, Amaravathi vide
Rc.No.158/2024 A dt.24.O9.2024 of the Tahsitdar Jatumuru.

In the above W.P,, the subject land relates to the Sy.Nos.4B and 59 of
Chinnadugam Village which are classified as Kakarla Vani Tank.

The notices u/s 7 and 6 under Ap Land Encroachment Act, 1905 were issued
from the Tahsildar's office Jalumuru during the month of september, 2024 and the
encroachers have approached the APHC and filed this wp and challenqed the
notices issued from this office.

on 27.o9.2024, the APHC disposed the w.p.No.21616 of 2024 and made the
following order:

"This court has bestowed its attention on the contents of the notices issued
u/s 6 of APLE Act, 1905. It transpires from the said notices that the official
Respondents have neither referred to the explanations given by the writ petitioners

nor have given any reasoning in respect of such explanations. Having considered
these aspects, this court is of an opinion that the final order u/s 6 and 7 of ApLE
Act, 1905, has been passed by the official Respondents without objectively
considering the explanations given by the writ petitioners. Therefore this is a

serious violation of Principles oF Natural Justice. Accordingly, this court is of an
opinion that the notices issued to the writ petitioners u/s 6 cannot be sustained in
law. As a consequence, all the notices issued u/s 6 of the ApLE Act, 1905 are set
aside.

Needless to state that offcial Respondents have the liberty to issue fresh
proceedings by following due process of law as indicated above.

It is clarified that so far as other proceedings before the National Green
Tribunal, chennai and its outcomes are concerned, this court has not expressed
any opinion."

It is further submitted that M/s.D.V.Rao, Advocates, Hyderabad issued a

notice dated 09.10.2024 to the chief secretary, Ap, Amaravathi, the District
collector, Srikakulam and The Tahsildar, Jalumuru to take immediate action
against the illegal construction and illegal culUvation in sy.No.4g & 59 i.e. Kakarla
pond in chinnadugm (v), Jalumuru (M), srikakulam District, under intimation to his
client, failure the above, his client will be constrained to file contempt case against
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27 Dubba Ramulu Appanna 48-1 0.40 Ridge grond

)R Patta polamma Ramanna 48-1 0.13 redgram

29 Patta Simhachalam Barikivadu 48-1 0.13 redgram

30 Ravada Simmanna Apparao 48-t 0.40

31 Gondu Krishna 48-1 0.30 Vacant site

Tandyala

Lakshmanarao Appanna

48-1

0.20

Vacant site

Chettu Appanna 48-1 0.50 Vacant site

34 Dunga Latchamma Appayya 48-1 o.25 Vacant site

35 Dasari Krishna Narasimhulu 0.30 Vacant site

36 Ravada Krishna Mallesu 48-1 0.20 Vacant site

37 Panga Chinnarao Raj ulu 48-1 0.10 Vacant site

Total extent

Thus there are above 37 encroachers identified in sy.No'48-1 situated in

Kakarlavani Cheruvu of Chinna Dugam village in Jalumuru Mandal'

Sl. No Name of the

Encroacher Father/husband

sv.N

o. Extent in

Ac

Nature of

Encroacheme

nt

1 Gavarayya 59 0.15 paddy

2 Panga Chinnarao Rajulu 59 paddy

J Gangarapu Rambabu Appa laswa mY 59 0.50 paddy

4 Bojja Rajulu Da ndasi 59 0.15 paddy

5 Baggu Apparao Dalappanna 59 0.40 paddy

6 Panga Ramudu SuryanaraYana 59 0.30 paddy

7 Panga Sudha Suryanarayana 59 0.30 paddy

8 Gorle

LakshminaraYana

59 0.35 paddy

9 Gorla Ramulamma 59 0.30 paddy

10 Purushottam

Ra ma na m urthy

VishnumurthY 59 0.15 paddy

11 Potala Mugatamma Jaggayya 59 0.35 paddy

t2 Potala Prasadarao Ramarao 59 0.30 paddy

13 Ravada Simmanna Apparao 59 0.20 paddy

t4 Surapu Simmamma AppalaramaYYa 59 0.25 Coconut trees

15 Dasari Ramarao Sim hachala m 59 0.15 Vacant site

16 Dasari SuryanaraYana Ra man na 59 0.15 Vacant site

t7 Duddu Narasimhulu Tata 59 Vacant site

1B Baggu Simhachalam Dalappanna 59 0.20 Vacant site

19 Baggu Apparao Dalappanna 59 o.25 Vacant site

20 Baggu Chinnarao Gavarayya 59 0.40 Vacant site

I

teak

Tatayya

33 Rajappadu

4B-1

L2.O9

Baggu Ramarao
0.45

Mugatayya

Ramudu

0.20

128



the District collector, srikakulam and the Tahsildar, Jalumuru without any further

notice on or before 15.tO.2O24.

AspertheordersinW.P'No'21616of2024ofHon'bleHighCourt'AP'
Amaravathi

..Need less to state that official Respondents have the liberty to issue fresh

proceedings by following due process of law as indicated above"

As per the orders in W.P.No.216L6 of 2024 of Hon'ble High Coutt' AP'

Amaravathi, the Tahsildar Jalumuru has conducted the local enqulry with the field

staff i.e. Mandal Revenue Inspector, Jalumuru, Mandal Surveyor, Jalumuru, Village

Revenue Officer, Chinna Dugam village and Village Surveyor' Chinna Dugam'

duringtheenquiryonthecertainallegations,thefollowingpersonshave
encroached Agricultural land in Sy'No.48-1 and Sy'no'59 in Chinna Dugam of

Jalumuru mandal.

Sl . No.
Name of the

Encroacher
Father/husband Sy.No.

Nature of the

encroachment

1 Ravada Simmanna 48-]- 0.30 paddy

2 Dunga Apparao Simmanna 48-1 0.40 paddy

Ravada Eeswararao Jaddanna 0.60 paddy

4 Dunga Simmanna Appa rao 48-1 0.26 paddy

5 Dunga AdinaraYana Apparao 48-]- 0.26 paddy

6

Tandyala

lakshmanarao Appanna

48-1
0.30

7 Dasari krishna Narasimhulu 48-t 0.50 paddy

B Gondu Simmanna Ramarao 4B-t paddy

9 Gondu Subadramma Ramarao 48- 1 0.60 paddy

10 Rajulu 0.30 paddy

11 Dubba Eeswarao Apparao 4a-]- 0.30

12 Baggu ramarao 48-1 0.30 paddy

13 Baggu Chinnarao Gavarayya 48-1 0.30 paddy

l4 Dunga Chinnammadu Appalaswamy 48-1 0.60

15 Aligi Sudha Karuvuvadu 48-1 0.30 paddy

16 Aligi Ramesh Karuvuvadu 48-l 0.30 paddy

1.7 Gunda Apprao Ra mulu 48-1 0.50 paddy

18 Lakshmanarao 48-7 0.30 paddy

19 Baddi Simmayya Dalayya 48- 1 0.40 paddy

20 Dunga Neelaveni Simhachalam 48-L 0.30 paddy

2t Pagoti simhadrirao Dasu 48-1 0.31 paddy

Gondu krishna Tatayya 48-1 0.30 paddy

23 Gorla Simhachalam Dalappanna 48-]. 0.20 paddy

24 Gondu Tatayya Appalaswamy 0.20 paddy

,( Gondu ApplaswamY Tatayya 48-]- 0.20 paddy

26 Podilapu Somulu Appanna 48-1 benda

Extent

in Ac

Apparao

) 48- 1

paddy

0.60

Panga chinnarao 48-r
paddy

Gavarayya

paddy

Surapu Punyavathi

48-1

o.25
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Vacant site0. 15AppalaramaYYaDasari SurYanaraYana2t
Vacant site0.5059Nagamani Mohanarao
Vacant site0.3059Neelapu Rambabu23
Vacant site0.3059Neyyala

SuryanaraYana

24

Vacant site0.10TatayyaGondu Krishna25
59ApparaoPotala Lakshmanarao26

Ac.6.95Total extent

Thus there are above 26 encroachers identified in sy'No'sg situated in

Kakarlavani Cheruvu of Chinna Dugam village in Jalumuru Mandal'

It is submitted that, The Tahsildar Jalumuru has reported that, during the

field enquiry, panchanama was conducted with above Agricultural Encroachers'

They stated that they are in continuous possession and enjoyment of the above

saidlandSincelgs4onwardsbydoingagriculturalworks.TheyStatedthatthey
havingthepermanentStructuresintheKakarlavanicheruvu.Further,theyhave
,"qu"-rt"dregularsietheabovesaidstructuresandencroachmentintheirfavour'
SomeoftheEncroachersareoccupiedthelandinKakar|avanitank.theyare
cultivatingpaddycrop.Theyaredailywageagriculturelabourers'Theabove
Agricultural encroachers are informed that, after harvesting the paddy, they are not

encroached any Government land in Kakarlavani cheruvu and they have requested

toregularisetheaboveencroachmentintheirfavour.But,therequestofthe
Encroachers cannot be considered as there are orders of the supreme court/High

Court to protect the Water Bodies/channels etc'

Inthiscase,aspertheaboveorders,alltheencroachmentsarehighly
objectionable and they are to be evicted' As such On dt'29'10'2024 Notices U/s 7

ofL.E,Act,lg05wereissuedtoalltheencroachersandtheirexplanationshave
been called for.

Duringtheenquiry,alltheencroachershavegivenstatementthattheyWill
leave the said land after the harvesting of paddy crop. But, there is no guarantee

thattheencroacherswilldepartfromtheabovelands.However,actionisbeing
taken duly following the due process of Law'

It is submitted that, on 11.10.2024 I have personally inspected the

scheduled lands and it is identlfied that the sy.No.48l1 and sy'No'59 are classified

asGoVt'TankPorambokeland,thevillagershaveencroachedsomeportionofthe
scheduled lands. During the enquiry, all the encroachers have stated that they will

leave the said land after the harvesting of paddy crop' The harvesting time of the

,Jo, c., o"tween 20th and 25th November 2024 has also been certified by the

Mandal Agriculture Offlcer of Jalumuru Mandal'

In view of this, action will be taken duly following the due process of law and

encroachmentswillberemovedbyOg.!2,2024.ThereportoftheTahsildar
Jalumuru vide Rc.No.15 8/2024/A Dt'30'10'2024 is herewith enclosed for kind

perusal

Yours faithfullY,

ry/*^\fu
Revenue Divisional Offi cer,

Srikakula m '

h^\
I

59

22

59

0.10 Vacant site
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From
Sri J.Ramarao,
Tahsildar,
Jalumuru

Sir,

Sub:

Ref:

RDO's Office, Srikakulam.

To
The District Collector,
Srikakulam.

(Through the Revenue Divisional Officer' Srikakulam)

Court Case - National Green Tribunal case - Srikakulam Division -
iJJrrir-lll"ndal - M/s.D'V'Rao, Advocates' Hyderabad issued a notice

dated 09.10.2024 before Contehpt with 'regard to the encroachments

in ..Kakarla Tank,, in cr,innuargu, Village of lalumuru Mandal,

irifuf.riu, District - Detailed report submitted- Reg'

1.Rc.No' 197l2020/SA dl:27'04'2023 of the Tahsildar' Jalumuru'

i.init- 
"m."' 

nc. No' 606/202 3 | F, &:2a'o4'2023 
.

3.Rc.No.943/2 OIO]E3, it'iO'nS'zOzg of the District Collector'

Srikaku la m.
4. Letter No. SE/ICISKL M I 17 I REV, dti t7'06'2023 of the Superi ntending

Engineer, Irrigation Circle, Srikakulam'
i.[..N".iszl2o2olA, dt:i2'06'2023 of the Tahsildar' Jalumuru'

O.if,it-om."'nc.6O6l2O23lF, dt:01'07'2023' 
.

7.Rc.No.943/2 o23lE3, litz)'oz 'zozz of the District Collector'

Srika kulam '
6.ri..'rti"f gZz023lA, dt:28'07 '2023 of the Tahsi|dar' JaIumuru'

;.il.i'i;:ir;7, ozeilt,, at'zt'o8'2023 or the rahsildar' ralumuru'

i ii in ir o-n.'. nc. r't o. ooo/ zo z 3/A, dt : 2 5' 0 8' 20 2 3'

11.Leter Dt:t9-12.2023 ";ih;D;' 
D'V' Rao ' Advocate' Supreme Court

oir-n'ai f"r*utded by Collector's office' E-Section'

12.This office Rc.No.6oiiozlti' dtioz'o:-'2024 submitted to the

District Collector, Srikakulam'
13.Rc.No.943/ 2o2OlE3, 

''it'ir'oO'Zoz+ of the District Collector'

Srikakulam.
;;Jti;';ffi;" Rc.No.606/2023lF, dt01'o7'2024' ..

ii. 4..-r,r 
". 

i i el )ozq a, atize' ds 

"zo 

z+ of the 
-T^ah 

si I da r' J a I u m u ru'

16.This office Rc.No. ooot2oiitr, dt:30'8'2024 submitted to the

District Collector, Srikakulam'

@@@

I invite kind attention to the references cited' it is submitted that' Sri Dunga

Papayya, S/o Late Simmanna and four others' R/o Chinnadugam Village' Jalumuru

Mandal, Srikakulam District have filed W'P'No'14694 of 2024 on the file of the

Hon'bleHighCourtofA'P',Amaravathi'GunturDistrictfordeclaringtheactionof
Respondent No.2 (The District colrector, srikakulam), Respondnet No'3 (The

Tahsirdar, Jarumuru) and Respondent No.4 (The vi[age Revenue officer,

Chinnadugam) trying to dispossessing the petitioners from the petitioners schedule

Agricultural land in Sy'No' l4a/L tor an extent of Ac'o'16 cents for an extent of Ac

0.29 cents for an extent of Ac 0'16 cents for an extent of Ac 0'15 cents and in

Sy.No.59 for an extent of Ac 0'10 cents for total extent ac 0'86 cents at

Chinnadugam Village, Jalumuru Mandal' Srikakulam District and without following

any due process of law is highly illegal arbitrary and violation of the Act 14 '21 
and

300Aoftheconstitut|onoflndiaandalsoViolationoftheprinciplesofnatural
justice consequently direct the Respondents to Regularize the petitioners schedule

above agricultural land'

Rc. No.606/2023 I F Dt'Og.lL'2024'
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The above matter was referred to the Mandal Revenue Inspector, Jalumuru

concerned village Revenue officer for enquiry and report.They have enquired in to

the matter and reported that

1.The alleged tank is covered by sy.No.59 and 48 of chinnadugam Village,

Jalumuru Mandal.

2.The Subjected tank was locally called as "Kakarla vani tank". The nature of the

subject alleged tank was verified with settlement Fair Adangal, FMB and VANo.3,

Potti Adangal of Chinnadugam Village, Jalumuru Mandal.

3.Sy.No.59 is having an extent of Ac.12.75 and it is covered with Permanent

Structures i.e. MPP School Building, Housing Colony, Panchayat Office, Temple

Stage.

4.There are 89 families residing by construction of houses in Sy.No.59 and that

house site pattas were issued from 1988 onwards, but out of 89 families only 32

families are having House site pattas and the remaining 57 familes said to have

been misplaced and house site patt is not available in the Office of the Tahsildar

Jalu m u ru.

5.But in accordance with "Potti Adangal" 24 individuals only covered as house site

patta beneficia ries. But, there is no availability of House Site Patta register in

Tahsildar Office, Jalumuru.

6.No Pattas were issued in Sy.No.59 of Chinnadugam Revenue Village for the

purpose of cultivation

7.An extent of Ac.7.24 was encroached and it is used for Agricultural Land and an

extent of Ac.O.44 is a vacant land and it is used for Sri Lakshmi Narasimha Swamy

Yatra. These encroachments were removed. The details of the Structures and

encroachments on the Subject tank are as follows.

Sl.No Name of the
construction/occupation

Extent
covered

in Ac,

Year of occupation/
Age of the

encroach ment
1 M PP School. Ac.0.12 25 Years

2 Panchayat Offlce, at present it
was converted as Rythu Bharosa
Kendram of Chinnadugam
Village

Ac.0.05 B Years

Stage dais for Sri Laxmi
Narasimha Swamy Yatra.

4
Agricultural occupations covered
with encroachments by 39
individuals were evicted

Ac. 7.24 15-30 Years

5 Covered by Houses 4c.4.02 25 Years
Black top Road was formed from
Narasannapeta R&B Road to
Chinnadugam village of
Jalumuru Mandal

Ac. 0.55

7 vacant land for Sri Laxmi
Narasimha Swamy Yatra
purpose

Ac O.44

Field Channel Ac.0.30 30 years
Naqa Devata temple Ac.0.02 18 years

TOTAL 4c.12.75

-2-

3 Ac.0.01 40 YEARS

6 Long Back

40 Years

B

9
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S.ongroundacautionboardwaserectedontheaboveVacantlandi.e.,Ac.0.44
with a warning to trespassing of Govt' land is

violated, they will be liable to be punishable

Encroachment Act, 1905.

9'WithregardtoSy.No.4B,thetotalextentofthescheduledSy.NoisAc'22.49of
chinnadugam Village in Jalumuru Mandal, which is sub-divided into 6 sub-divisions

andSy.No.48-l,withanextentofAc.2l'08isclassifiedasTankPoramboke-
"Kakarlavani Tank",

l0.onconductoffiledinspection,thedetailsofthestructuresandencroachments
on the Subject tank are as follows

11.The above Agricultural operations were removed in Survey No'48-1 for an

extentofAC,|4.TTcentsinKakarlavaniCheruvuofChinadugamVillage,Jalumuru

Manda l.

12.On ground a caution board was erected on the above vacant land i'e., Ac.14.77

If anybodYof Govt. land is strictly prohibited '

strictly prohibited. If anYbodY

under the guidelines of A.P.

with a warning to trespassing

violated, theY will be liable

Encroachment Act, 1905.

to be punishable under the guidelines of A'P'

Extent covered bY

encroachment (in Acs.)
Nature of construction

Structure
Sl.no.

t4.77Agricultural Land1

1.60Houses/Sheds7

0.05Burial Ground3

0.01Nagadeavatha TemP

Bathrooms

le-4

2.00Vamsadhara Cana

0.20Field Channel6
2.45Existing Tank7
21.08Total

13.As per the Short Adangal (Potti Adangal)' lease pattas were issued in Sy'No'48-

lwithanextentofAc.l.35centstoeightfarmersintheyearlgBT'But'the
names of the 08 petitioners names were not recorded in Short Adangal (Potti

Adangal).

Itissubmittedthat,previouslyonlg.06.2024,theSuperintendingEngineer,

Irrigation, Srikakulam, the then RDO Srikakulam and the then Tahsildar Jalumuru

haveconductedjointinspectionontheallegedTanksituatedinSy.No.4B-1and59
of Chinnadugam (V) of Jalumuru (M)' During the joint Inspection the following

observations were made

> Originally Kakarla tank of Chinna dugam village of Jalumuru Mandal

pertains to Panchayathi Raj Department (P'R)'These tanks are handedover

to Irrigation Department in the year 2005 and the Tank is abandoned' In

the year 1978 the Narasannapeta Branch canal of Vamsadhara Projet has

been excavated adjacent to the above said tank and the ayacut of tank

5
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was localized under vamsadhara Project. No ayacut is serving under

this tank. Thereby the tank has been defunct.

>} There are three in-let points into the tank to facilitate dispose of inletting

water through the local channel and lets into the Pedda tank of

Peddadugam Village in Jaumuru Mandal. The inletting water has no

permanent obstructing structures and the channel has been passing

under the Narasannapeta Branch Channel through Under Tunnel and its

surplus courses to Pedda Tank of Peddadugam Village in Jalumuru Mandal'

It is also submitted that, as per the instructions of the District collector,

Srikakulam, again verification has conducted on 09.11.2024 to verify the

functioning of above inlets with the Irrigation Department, Srikakulam' During

the verifications it is found that, the above three inlets are intact and

they are functioning. The inlets and leading channel can accommodate more

than the inletting water there as no stagnation of the water is observed in the

tank bed area and also it is to state that there are no obstructing structures

constructed to block the flows. Therefore, there is no need to provide alternative

arrangements. The copy of the inspection report Dt.09.11.2024 is submitted

herewith for kind perusal.

It is submitted that, The Gareeb Guide (Voluntary Organization) has filed a

W.P.No.8493 of 2020 before Hon'ble High Court, Amaravathi and O.A.No.92l2020

in the Hon'ble NGT, Chennai. The O.A. No .9212020 is pending for adjudication

before the Hon'ble NGT,Chennai.

In that W.P.No.8493 of 202O, Gareeb Gulde Voluntary Organization has

prayered to declare the action of the Respondent Nos 4 (The CCLA, A.P.,

Vijayawada) and 5 (The District Collector, Srikakulam) in not allotting land to the

Petitioner for public purpose as illegal arbitrary violation of GO Ms 571 dated 14 09

2012 Revenue Assignmentsl Dept

In this regard it is submitted that, the private individual cannot claim for any

right over the Govt., Poramboke land, Further in this case, the land is an irrigation

tank. The order passed by the Honorable High Court of A.P. in W.P.N'.23B29 of
1997 applies to the Petitioners herein also. Hence, the petitioners cannot claim any

Perennial right over the land covered by this Writ Petition.

The Hon'ble High Court issued repeated instructions/directions that no lands

have been granted in any form of patta to the landless/poor families over the lands

of Vaagu or Gedda or Tank Poramboke lands such are Water bodies. In this

juncture, the petitioner has claimed that the said lands are granted to the Petitioner

under D-form Pattas which is a falsified claim.

In view of the circumstances explained, the Writ Petitioners herein cannot

seek any relief or reliefs from this Honourable Court.

For the aforesaid reasons, necessary parawise remarks were sent to the GP

for Revenue AP High Court Amaravathi and requested to defend the interests of the

Government and may be pleased to dismiss the W.P.No.14694 of 2024 filed Dunga
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Papayya and 4 others in the ends of justice and pass such other order or orders as

the Honourable Court deems fit and proper in the circumstances of the case'

On 12.07.2024, the Hon'ble Court has passed interim orders that

both parties are darected to maintain status quo obtaining as on today until

the next date of hearing.

AspertheordersoftheHon'bleHighCourt'Amaravathi'statusquoisbeing

maintainedbybothparties.TheW.P.,ispendingforadjudicationbeforetheHon,ble

Co u rt.

Though the court orders in force' the Villagers have encroached the

subjectedland.Withregardtoencroachment,itissubmittedthat,somanytimes,
theVillageRevenueOfficer,Chinnadugamhasannouncedthecourtordersthrough

Tom-Tom (Dandora), but some of the villagers of Chinnadugam village have sowed

paddy seeds in the above said land during night time with the help of tractors' the

Village Revenue Officer, Chinnadugam has submitted enquiry report on 07 '07 '2024

toTahsildarJalumuruonViolationsofthecourtorders,andacomplaintwasalso
filed in the station House office, Jalumuru to file criminal cases against the illegal

encroachers in Sy.No. 48, 59 of Chinnadugam Village in numerous time' but the

SHO, Jalumuru has advised to inform the issue to the Superintendent of Police'

srikakulam through the higher authorities because it need special police force for

encroachment eviction without any disturbance to the law and order'

Accordingly, the above same was submitted to the District Collector'

SrikakulamwitharequesttoaddresstheSuperintendentofPolice,Srikakulamto
issue necessary instructions to the concerned SHO Jalumuru to provide necessary

police protection to the Revenue Officials in Jalumuru Mandal as and when they

approach for eviction of encroachments in Sy'No'48' 59 of Chinnadugam Village in

Jalumuru Mandal to maintain Law and order during the above procedure vide this

Office Rc.No.6 06 I 2023/F Dt' 30'08'2024'

It is submitted that, upon finding about the encroachment the third

respondent (the Tahsildar Jalumuru) has issued notices on 13'09'2024 as per the

A.P. Encroachment Act, 1905'

Further, on 15.09'2024, Gondu Simmanna' S/o Rama Rao and 31 others'

R/oChinnadugamVillage,JalumuruMandal'srikakulamDistricthavefiledW'P'No'

21616of2024andprayedtodeclarethenoticesdt.l3.0g.2o24issuedbythe3rd
Respondent trying to dispossessing the Petitioners from the Petitioners schedule

agricultural land in Sy'No' 4}lt and Sy'No'59 for an extent of Ac'O'16 cents to 30

centseachinChinnadugamVillage']alumuruMandal'srikakulamDistrictwithout
considering the explanations dated 09.09.2024 is highly illegal and consequently

setaside the same.

In the above Writ Petition, the State of A'P'' rep'' by its Principal Secretary

toGoVt',ReVenUeDepartment,Amaravathi,GunturDistrictisthel'tRespondent,

the District coflector, srikakuram is the 2nd Respondent, the Tahsirdar, Jalumuru is

the3'dRespondentandtheVillageRevenueofficer'Chinnadugam'Jalumuru
Mandal is the 4th Respondent respectively'
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A brief note was submitted to the GP for Revenue, APHC, Amaravathi vide

Rc.No.158/2024 A dt.24.09.2024 of the Tahsildar Jalumuru.

In the above W.P., the subject land relates to the Sy,Nos.48 and 59 of

Chinnadugam Vlllage which are classified as Kakarla Vani Tank.

The notices u/s 7 and 6 under AP Land Encroachment Act, 1905 were issued

from the Tahsildar,s office Jalumuru during the month of september, 2024 and the

encroachers have approached the APHC and filed this wP and challenged the

notices issued from this office.

On 27.O9.2024, the APHC disposed the W.P.No.21616 of 2024 and made the

following order:

"This Court has bestowed its attention on the contents of the notices issued

u/s 6 of APLE Act, 1905. It transpires from the said notices that the official

Respondents have neither referred to the explanations given by the Writ Petitioners

nor have given any reasoning in respect of such explanations. Having considered

these aspects, this Court is of an opinion that the final Order u/s 6 and 7 of APLE

Act, 1905, has been passed by the official Respondents without objectively

considering the explanations given by the Writ Petitioners. Therefore this is a

serious violation of Principles of Natural Justice. Accordingly, this Court is of an

opinion that the notices issued to the Writ Petitioners u/s 6 cannot be sustained in

law. As a consequence, all the notices issued u/s 6 of the APLE Act, 1905 are set

aside.

Needless to state that official Respondents have the liberty to issue fresh

proceedings by following due process of law as indicated above.

It is clarified that so far as other proceedings before the National Green

Tribunal, Chennai and its outcomes are concerned, this Court has not expressed

any opinion."

It is further submitted that M/s.D.V.Rao, Advocates, Hyderabad issued a

notice dated O9.L0.2024 to the Chief Secretary, AP, Amaravathi, the District

Collector, Srikakulam and The Tahsildar, Jalumuru to take immediate action

against the illegal construction and illegal cultivation in Sy.No.48 & 59 i.e. Kakarla

pond in Chinnadugm (v), Jalumuru (M), Srikakulam District, under intimation to his

client, failure the above, his client will be constrained to file contempt case against

the District Collector, Srikakulam and the Tahsildar, Jalumuru without any further

notice on or before L5.10.2024.

As per the orders in W.P.No.216tG of 2024 of Hon'ble High Court, AP,

Amaravathi

"Need less to state that official Respondents have the liberty to issue fresh

proceedings by following due process of law as indicated above"

As per the orders in W,P.No.216t6 of 2024 of Hon'ble High Court, AP,

Amaravathi, the Tahsildar Jalumuru has conducted the local enquiry with the field

staff i.e. Mandal Revenue Inspector, Jalumuru, Mandal Surveyor, Jalumuru, Village

Revenue Officer, Chinna Dugam village and Village Surveyor, Chlnna Dugam,

during the enquiry on the certain allegations, the following persons have
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encroached Agricultural land in Sy.No.48-1 and Sy.no.59 in Chinna Dugam of
Jalumuru mandal.

Sl. N o.
Name of the

Encroacher
Father/husband

Extent

in Ac

Nature of the

encroachment

1 Ravada Simmanna Apparao 48- 1 0.30 paddy

Dunga Apparao Simmanna 48- 1 0.40 paddy

3 Ravada Eeswararao 48-1 0.60 paddy

4 Dunga Simmanna 48-1 o.26 paddy

5 Dunga Adinarayana Apparao 48-1 paddy

6

Tandyala

lakshmanarao Appanna

48-1

0.30

paddy

7 Dasari krishna Narasimhulu 48-1 0.50 paddy

Gondu Simmanna Ramarao 48-1 0.60 paddy

9 Gondu Subadramma Ramarao 48-1 0.60 paddy

10 Panga chinnarao Rajulu 48-1 0.30 paddy

Apparao 48- 1 0.30 paddy

1.2 Baggu ramarao Gavarayya 48-1 0.30 paddy

13 Baggu Chinnarao Gavarayya 48- 1 0.30 paddy

74 Dunga Chinnammadu 48-1 0.60 paddy

Aligi Sudha Karuvuvadu 48-1 0.30

16 Aligi Ramesh Karuvuvadu 48-1 0.30 paddy

t7 Gunda Apprao Ramulu 48-1 0.50

1B Surapu Punyavathi Lakshmanarao 48-1 0.30 paddy

19 Dalayya 48-1 paddy

20 Dunga Neelaveni Sim hacha la m 48-1 0.30

27 Pagoti simhadrirao Dasu 48-l 0.31 paddy

22 Gondu krishna Tatayya 48-1 paddy

23 Gorla Simhachalam Dalappanna 48-1 0.20 paddy

24 Gondu Tatayya Appalaswamy 48-1 0.20 paddy

25 Gondu Applaswamy Tatayya 48-1 0.20 paddy

26 Podilapu Somulu Appanna 48-1 0.25 benda

27 Dubba Ramulu Appanna 48-1 0.40 Ridge grond

28 Patta polamma Ramanna 48-1 0.13 redgram

29 Patta Simhachalam Barikivadu 48-1 0.13 redgram

30 Ravada Simmanna Apparao 48-1 0.40

31 Gondu Krishna Tatayya 4A-1- 0.30 Vacant site

32
Tandyala
La ksh ma n a rao Appanna

48-1
0.20

Vacant site

33 Chettu Appanna 48-1 0.50 Vacant site

34 Dunga Latchamma Appayya 48-1 o.25

35 Dasari Krishna Narasimhulu 0.30 Vacant site

36 Ravada Krishna Ma llesu 0.20 Vacant site

Sy.No.

2

Jaddanna

Apparao

0.26

B

11 Dubba Eeswarao

Appalaswamy

15 paddy

paddy

Baddi Simmayya 0.40

paddy

0.30

teak

Rajappadu

Vacant site

48- 1

48-1
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37 Panga Chinnarao Rajulu 48-1 Vacant site

Total extent 12.09

Thus there are above 37 encroachers identified in Sy.No.48-1 situated in

Kakarlavani Cheruvu of Chinna Dugam village in Jalumuru Mandal.

Thus there are above 26 encroachers identifled in sy.No.59 situated in

Kakarlavanl Cheruvu of Chinna Dugam village in Jalumuru Mandal'

Sl.No Name of the

Encroacher Father/husband

sv'N

o.

Nature of

Encroacheme

nt

1 Baggu Ramarao Gavarayya 59 0.15 paddy

2 Panga Chinnarao Rajulu 59 0.45 paddy

3 Gangarapu Rambabu Appa laswa my 59 0.50 paddy

4 Bojja Rajulu Dandasi 59 paddy

5 Baggu Apparao Dalappanna 59 0.40 paddy

6 Panga Ramudu Suryanarayana 59 0.30 paddy

7 Panga Sudha Suryanarayana 59 0.30 paddy

B Gorle

Lakshminarayana

l"l ugatayya 59 0.35 paddy

9 Gorla Ramulamma Ra mud u 59 0.30 paddy

10 Purushottam

Ramanamurthy

Vishnumurthy 59 0.15 paddy

11 Potala Mugatamma 59 0.3 5 paddy

t2 Potala Prasadarao Ra ma rao 59 paddy

13 Ravada Simmanna Apparao 59 0.20 paddy

74 Surapu Simmamma Appalaramayya 59 o.25 Coconut trees

15 Sim hacha la m 59 0.15 Vacant site

16 Ra man na 59 0.15

t7 Duddu Narasimhulu Tata 59 0.20 Vacant site

Baggu Simhachalam Dalappanna 59 0.20 Vacant site

19 Baggu Apparao Dalappanna 0.25 Vacant site

20 Baggu Chinnarao Gavarayya 59 0.40 Vacant site

59 0.15 Vacant site

22 Nagamani Mohanarao 59 0.50 Vacant site

23 Neelapu Ranlbabu 59 0.30 Vaca nt site

24 59 0.30 Vacant site

25 Gondu Krishna Tatayya 59 0.10 Vacant site

26 Potala Lakshmanarao Apparao 59 0.10 Vacant site

Total extent Ac.6.95

0.10

Extent in

Ac

0.15

Jaggayya

0.30

Dasarl Ramarao

Dasari Suryanarayana Vacant site

1B

59

2t Dasari Suryanarayana Appalaramayya

Neyyala

Suryanarayana
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It is submitted that, during the field enquiry, panchanama was conducted

with above Agricultural Encroachers. They stated that they are in continuous

possession and enjoyment of the above said land since 1984 onwards by doing

agricultural works. They stated that they having the permanent structures in the

Kakarlavani cheruvu. Further, they have requested regularsie the above said

structures and encroachment in their favour. Some of the Encroachers are occupied

the land in Kakarlavani tank, they are cultivating paddy crop. They are daily wage

agriculture labourers. The above Agricultural encroachers are informed that, after

harvesting the paddy, they are not encroached any Government land in Kakarlavani

cheruvu and they have requested to regularise the above encroachment in their

favour. But, the request of the Encroachers cannot be considered as there are

orders of the Supreme Court/High Court to protect the Water Bodies/channels etc.

In this case, as per the above orders, all the encroachments are highly

objectionable and they are to be evicted. As such On dt.29.10.2024 Notices U/s 7

of L.E, Act, 1905 were issued to all the encroachers and their explanations have

been called for.

During the enquiry, all the encroachers have given statement that they will

leave the said land after the harvesting of paddy crop. But, there is no guarantee

that the encroachers will depart from the above lands. However, action is being

taken duly following the due process of Law.

It is submitted that, on 11.10.2024 the RDO Srikakulam has personally

inspected the scheduled lands along with the Tahsiladr Jalumuru and it is identified

that the Sy.No.48/1 and Sy.No.59 are classified as Govt. Tank Poramboke land, the

villagers have encroached some portion of the scheduled lands. During the enquiry,

all the encroachers have stated that they will leave the said land after the

harvesting of paddy crop. The harvesting time of the paddy crop between 20th and

25th November 2024 has also been certified by the Mandal Agriculture Officer of

Jalumuru Mandal.

In view of this, action will be taken duly following the due process of law and

encroachments will be removed by 09.12.2024.

'r{."*
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VERIFICATION REPORT ON KAKARLAVANI TANK
Sy.NO.48-1 & 59 of CHINNADUNGAM (v) of JALUMURU (M)

@@@@

It is submitted that, previously on 19.06.2024, the Superintending Engineer,

Irrigation, Srikakulam, the then RDO Srikakulam and the then Tahsildar

Jalumuru have conducted joint inspection on the alleged Tank situated in

Sy.No.48-1 and 59 of Chinnadugam (V) of Jalumuru (M). During the joint

Inspection the following observations were made

F Originally Kakarla tank of Chinna dugam village of Jalumuru Mandal

pertains to Panchayathi Raj Department (P.R).These tanks are

handedover to Irrigation Department in the year 2005 and the Tank is

abandoned. In the year 1978 the Narasannapeta Branch canal of

Vamsadhara Projet has been excavated adjacent to the above said tank

and the ayacut of tank was localized under Vamsadhara Project.No

ayacut is serving under this tank. Thereby the tank has been

defu nct.

F There are three in-let points into the tank to facilitate dispose of

inletting water through the local channel and lets into the Pedda tank of

Peddadugam Village in laumuru Mandal. The inletting water has no

permanent obstructing structures and the channel has been passing

under the Narasannapeta Branch Channel through Under Tunnel and its

surplus courses to Pedda Tank of Peddadugam Village in Jalumuru

Mandal.

It is further submitted that, as per the instructions of the District

Collector, Srikakulam, again verification has conducted on 09.11.2024 to

verify the functioning of above inlets with the Irrigation Department,

Srikakulam. During the verifications it is found that, the above three

inlets are intact and they are functioning. The inlets and leading channel

can accommodate more than the inletting water there is no stagnation of

the water is observed in the tank bed area and also it is to state that there

are no obstructing structures constructed to block the flows. Therefore, there

is no need to provide alternative arrangements.

This is submitted for kind perusal and for further necessary orders in the

matter.

h

(l 2-\
Deputy Executive n eer,

Irrigation Department,
Srikakulam.

oh'q
' oq[\tr1

Reven u eD ivis iohal Officer,T
um uru

It
Srikakulam.
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APHC010404352024 

 

IN THE HIGH COURT OF ANDHRA PRADESH 

AT AMARAVATI 

(Special Original Jurisdiction) 

[3328] 

FRIDAY ,THE  TWENTY SEVENTH DAY OF SEPTEMBER  

TWO THOUSAND AND TWENTY FOUR 

PRESENT 

THE HONOURABLE SRI JUSTICE GANNAMANENI RAMAKRISHNA 

PRASAD 

WRIT PETITION NO: 21616/2024 

Between: 

1.  GONDU SIMMANNA, S/O RAMARAO,  AGED ABOUT 62 YEARS OCC 

AGRICULTURAL  R/O CHINNADUGAAM COLONY,  JALUMURU 

MANDAL SRIKAKULAM DISTRICT 

2.  DUNGA APPARAO, S/O SIMMANNA,  AGED ABOUT 60 YEARS OCC 

AGRICULTURAL  R/O CHINNADUGAAM COLONY-PIN-532474  

JALUMURU MANDAL SRIKAKULAM DISTRICT 

3.  RAVADA SIMMANNA, S/O APPA RAO ,  AGED ABOUT 50 YEARS 

OCC AGRICULTURAL  R/O CHINNADUGAAM COLONY-PIN-532474  

JALUMURU MANDAL SRIKAKULAM DISTRICT. 

4.  DUNGA SIMMANNA, S/O APPA RAO,  AGED ABOUT 49 YEARS OCC 

AGRICULTURAL  R/O CHINNADUGAAM COLONY-PIN-532474,  

JALUMURU MANDAL SRIKAKULAM DISTRICT 

5.  DUNGA ADHINARAYANA, S/O APPA RAO,  AGED ABOUT 60 YEARS 

OCC AGRICULTURAL  R/O CHINNADUGAAM COLONY-PIN-532474,  

JALUMURU MANDAL SRIKAKULAM DISTRICT. 

 ...PETITIONER(S) 

AND 

1.  THE STATE OF AP, Rep by its  Principal Secretary,Revenue 

Department Secretariat 

 ...RESPONDENT 
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Counsel for the Petitioner(S): 

1. TOTA TEJESWARA RAO 

Counsel for the Respondent: 

1. GP FOR REVENUE 

The Court made the following: 
 
ORAL ORDER: 

 Heard Sri Tota Tejeswara Rao, Learned Counsel for the petitioners and 

Sri K.Arun Chowdary, learned Assistant Government Pleader for Revenue. 

2. Learned Counsel for the petitioners has drawn the attention of this court 

to the notice issued by the official Respondents under Section 7 of Andhra 

Pradesh Land Encroachment Act, 1905 and also the explanations given by 

the petitioners on various dates in the month of September 2024. The Learned 

Counsel for the petitioners has also drawn the attention of this Court to the 

proceedings, notices issued under Section 6 to all the petitioners. He would 

submit that the official Respondents have not followed the Legal procedure as 

contemplated under Section 6 of Andhra Pradesh Land Encroachment Act, 

1905, in as much as the explanations given by the petitioners were not 

objectively considered by the Respondents before issuing Notices under 

Section 6 directing the Writ Petitioners to vacate from the subject premises 

within 7 days. 

3. This Court has bestowed its attention on the contents of the notices 

issued under Section 6 of Andhra Pradesh Land Encroachment Act, 1905. It 

transpires from the said notices that the official Respondents have neither 

referred to the explanations given by the Writ Petitioners nor have given any 
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reasoning in respect of such explanations.  Having considered these aspects, 

this Court is of an opinion that the final Order under Sections 6 and 7 of 

Andhra Pradesh Land Encroachment Act, 1905, has been passed by the 

official Respondents without objectively considering the explanations given by 

the Writ Petitioners. Therefore, this is a serious violation of Principles of 

Natural Justice. Accordingly, this Court is of an opinion that the notices issued 

to the Writ Petitioners under Section 6 cannot be sustained in law. As a 

consequence, all the notices issued under Section 6 of the Andhra Pradesh 

Land Encroachment Act, 1905, are set aside.  

4. Need less to state that official Respondents have the liberty to issue 

fresh proceedings by following due process of law as indicated above. 

5. It is clarified that so far as other proceedings before the National Green 

Tribunal, Chennai and its outcomes are concerned, this Court has not 

expressed any opinion. 

6. With these observations and directions, this Writ Petition is disposed of. 

No order as to costs. 

7. Interlocutory Applications, if any, stand closed in terms of this order. 

 

_________________________________ 
GANNAMANENIRAMAKRISHNA PRASAD, J 

Dt: 27.09.2024 
RSD 
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THE HONOURABLE SRI JUSTICE GANNAMANENI RAMAKRISHNA 

PRASAD 

 

 

 

 

 

 

 

WRIT PETITION NO: 21616/2024 

 

 

 

 

 

 

 

 

 

27.09.2024 

RSD 
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